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Train Examiners

aaos, J Ch. Ranbir Singh;
“ 4 Shri Ganpati Ram:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Train Examiners in the scale of
Rs. 150—225 who qualified prior to
10th February, 1958 in the Suitability
Test have been treated Senior to
those who qualified subsequently on
the Northern Railway;

(b) if so, whether the same has
been implemented in the Delhi Di-
vision also; and

(¢) whether it is also a fact that
the representations of the personnel
who were adversely affected have
been considered and rejected by the
General Manager, Northern Railway;
and

(d) it so, the reasons therefor?
The Deputy Minister of Rallways

(Shri Shahnawaz Khan): (a) and
(b). Yes, Sir.

(¢) Yes, by the Chief Personnel
Officer, Northern Railway.

(d) The decision to treat the per-
sons who qualified prior to Febru-
ary 1058 as senior to those who qua-
lified subsequently is applicable to
all the Divisions of the Northern
Railway and no exception could be
made in respect of staff of Delhi
Division.
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Diversion of Drain No. 8 Into
Najafgarh Jhil, Delhi

Shri C. K. Nair;

Shri Naval Prabhakar:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that part
of the drain No, 8 is being diverted
into the Najafgarh Jhil which will

. create bigger logging problems for
the State of Delhi;

4410,
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(b) whether the Punjab Govern-
ment consulted the Delhi Adminis-
tration or the Central Government in
this connection; and

(¢) what steps do Government
propose to take to protect Delhi area
from such a menace?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A cut
with a discharging capacity of 450
cusecs as recommended by the Three-
man Committee appointed by the
Ministry of Irrigation and Power has
been agreed to from the outiall of
drain No, 8 to the Najafgarh jheel
for relieving drainage congestion 1n
Jahazgarh area, subject to the condi-
tion that the following works should
be completed before the operation of
the cut:—

(i) Diversion channel from
Gohana via Punjab territory
to the river Yamuna;

(ii) Najafgarh Drainage Bcheme,
Phase 1I;

(iii) Control regulators on the
proposed cut; and

(iv) Further enlargement of
Najafgarh drain.

The additional waters from the Jahaz-
garh area would be permitied to pass
into the jheel only after the attain-
ment of water level at R.L. 688.

(b) The drainage problem of areas
adjoining Delhi and Punjab was
considered at a meeting held in the
Ministry of Irrigation and Power on
29th October, 1960. The representa-
tives of the Central Government, the
Delhi Administration and the Punjab
Government were present. In this
meeting, a three-man Committee was
appointed for examining the drain-
age problems, This Committee’s re-
port was accepted by all concerned,
and as far as the cut from Jahazgarh
area to the Najafgarh jheel was con-
cerned, the conditions indicated in
reply to (a) above were stipulated,

(c) In view of (a) and (b) above,
this does not arise.

Drinking water supply in Delhi

4411 S Shri C. K. Nair;
"\ Shri Naval Prabhakar:

Will the Minister of Health be
pleased to state:

(a) the name of the Ministry which
is responsible for the full supply of
drinking water for the city of Delhi;

(b) the schemes which are under
way for ensuring the full supply of
drinking water for the city within
the Third Five Year Plan, and

(c) the total cost involved in these
schemes. '

The Minister of Health (Shri Kar-
markar): (a) The Municipal Cor-
poration of Delhi is responsible for
the supply of drinking water to
Declhi, The Ministry responsible for
answering question in Parliament re-
garding water supply to Delhi is the
Ministry of Health,

For giving directions to the Muni-
cipal Corporation of Delhi under Sec-
tion 487 of the DeThi Municipal Cor-
poration Act, 1957 (No. 66 of 1957),
the Ministry of Home Affairs are the
administrative Ministry.

(b) During the Third Five Year
Plan it is proposed to increase the
capacity of Water Works from 90 to
130 million gallons per day and all
works to achieve this, such as raw
water pumps, mains, treatment plants
reservoirs, Venturji Meters, Distribu-
tlon Mains etc. have been included in
the Third Five Year Plan

(c) The estimated cost of schemes
approved to be included in the Third
Five Year Plan is Rs 500-32 lakhs.

Diversion of Drain No. § into Jamuna

“iz ( Shri C. K. Nair:
-18!:11 Naval Prabhakar:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government hsve
received any complaints from some
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villagers in Delhi regarding the di-
version of drain No. 8 of Rohtak into
Jamuna through drain No, 6;

(b) steps taken by Government to
rectify their grievances; and

(¢) the alignment that is agreed
upon between the Central and the
Punjab Governments?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
reply is in the affirmative,

(b) The matter is receiving atten-
tion of technical experts of Punjab
and Central Government.

(c) No alignment has yet been
agreed to.

Pay scales of Surgeonsg in Delhi

4413, Shri S, M. Banerjee: Will the
Minister of Health be pleased to
state:

(a) whether new pay scales re-
commended by Pay Commission for
the doctors both Assistant Surgeon,
Grades I and Il working under Delhi
Administration have not yet been
implemented;

(b) if so, the reasons for the ab-
normal delay;

(c) whether some of the doctors
have been fixed in the scale of Rs.
375—800;

(d) whether this pay scale was re-
commended by the Pay Commission;

(e) whether non-practising allow-
ance is paid to all doctors; and

(f) if not, whether they are allow-
ed private practice?

The Minister of Health (Shri Kar-
markar): (a) and (b). The Pay Com-
mission’s recommendations for re-
vision of the pay scale of the posts
of Assistant Surgeons, Grade II have
been implemented,

The posts of Assistant Surgeon,
Grade 1 are included in Grade V of
the Central Health Service, Revised
scales of: pay for all the Grades of
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the Central Health Service, includ-
ing Grade V have been notified.
Pending the formation of the Central
Health Service Cadre, however, steps
have been taken to prescribe revised
scales of pay for individual posts in-
cluding the posts of Assistant Sur-
geon, Grade I.

(c) and (d). No,

(e) Non-practising allowance is
paid to all the doctors under the
Delhi Administration except the
following:—

1. Principal, Maulana Azaq Medi-
cal College.

2, Additional Medical Superinten-
dent, Irwin Hospital,

3. Medical Officers who have been
declared as Authorised Medical
Aitendants for the treatment of Gov-
ernment servants and their families.

4 EN.T Speciallst.

(f) The {following are allowed
private practice:—

1. Additional Medical Superinten-
dent who is holding the additional
charge of the post of Staff Surgeon,
Delhi.

2. EN.T. Specialist,

3. Medical Officers who have been
declared  as  Authorised  Medical
Attendants are allowed private prac-
tice among the families of entitled
Government servants only.

Electrification between Sambalpur and
Rourkela Stations

4414. Shri P. G. Deb: Will the
Minister of Rallways be pleased to
state:

(a) whether any progress has been
made regarding the electrification of
Railway Stations between Sambalpur
and Rourkela;

(b) if so, the total amounts sanc-
tioned for the same; and

(c¢) when the work is likely to be
completed?
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The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) to (c).
Between Sambalpur and Rourkela, 5§
stations namely Rourkela, Rajgangpur,
Jharsuguda, Sambalpur Road and
Sambalpur have been electrified at an
approximate cost of Rs 67,921. Elec-
trification of Panposh station at an
anticipated cost of Rs. 5,000 have
been included in 1961-62 Works Pro-
gramme.

Water Scarcity for Irrigation in Orissa

4415. Shri P. G. Deb: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Governmeny are aware
of the fact that there is a great gcar-
city of water for irrigation purposes
during summer months in Aunli area
of Sambalpur district in Orissa; and

(b) if so, the steps taken to ease the
situation?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The information is being collected and
will be laid on the Table of the House.

Community Blocks in Sambalpur
District

4416. Shri P. G. Deb: Will the Min-
ister of Community Development and
Cooperation be pleased to state:

(a) the number of community
blocks which have been opened in 1960
in the Sambalpur District;

(b) the nameg of the blocks and the
amount spent on each block; and

(c) why no blocks have been open-
ed in Deogarh sub-division so far?

The Deputy Minister of Community
Development and Cooperation (8hri
B. 8. Murthy): (a) 4 Pre-extension
blocks were opened in Sambalpur
District in 1960. Besides this 2 Pre-
extension blocks of Maneswar and
Anbabhona which were opened in the
District in 1959 were also converted to
Stage-I in 1960,

(b) The names of the 4 Pre-exten-
sion blocks opened in 1960, and the
expenditure incurred in each of those
blocks are as follows:

{ N
(1) Rairakhol 5,1;oo~oo (up to Feb., 1961)
(2) Bijepur 6,947.00 (up to March, 1961)
(3) Deogarh s58-00 (up to Feb., 1961)
(4) Jujumara 99100 (up to Feb'. 1961)

(c) In Deogarh sub-division, Deo-
garh block was opened in October,
1960 and Barkote block in April, 1961.

Bhubaneshwar-Rourkela Bus Service

4417. Shri P, G. Deb: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government are aware
of the fact that people are put to
great difficulty during summer by
travelling in Government Buses from
Bhubaneshwar to Rourkela;

(b) if so, action being taken in the
matter; and

(c) whether Government propose to
introduce air-condition bug service
during summer on this route?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). The
information required is being collected
from the Government of Orissa and
will be laid on the Table of the House
as soon as it becomes available,

Bridge over River Brahmini, Orissa

4418 Shrli P. G, Deb: Will the
Minister of Transport and Communl-
eatiom: be pleased to state:

(a) whether the Orissa Government
had requested the Centre for cons-
truction of a bridge over the river
Brahmini near Talchar and Deogarh
border; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minls.
try of Transport and Communicatiens
(Shri Raj Balmdur): (a) and (b).
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The Orissa Government first proposed
the construction of this bridge in
December 1957 for Dbeing financed
from the Central Fund allocations to
the State. On reconsideration, the
State Government modified their pro-
posals and in their modified proposals
this bridge work was not accorded a
sufficiently high priority. Consequent-
ly, this bridge work could not be ac-
commodated within the free balance
in the States allocation account.

National Highway No. 6 in Orissa

4419, Shri P, G. Deb: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the National Highway
No. 6 passing through Barkote and
Sambalpur in Orissa has been com-
pleted;

(b) how much land was acquired
for the purpose;

(c) whether it is a fact that Orissa
~sovernment till now have been charg-
ing and collecting land revenue from
the people whose lands had been ac-
quired for the National Highway;

(d) if so, the reason therefor;

(e) the amount of compensation
paid so far to the people whose land
was acquired; and

(f) whether the land revenue col-
lected has been refunded?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The entire
section of National Highway between
Sambalpur and Barkote is through and
traffic passes on this route unhamper-
ed. Some improvement works are,
however, being carried out on this
route.

(b) to (f). The required informa-
tion is being collected from the State
Government agnd will be laid on the
Table of the Sabha in due course,
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Fruit; in Kuchanda Sub-division of
Orissa

4420. Shri P. G. Deb: Will the
Minister of Food and Agriculture be
pleased to state:

Written Answers

(a) whether Government are aware
of the fact that Kuchanda Sub-
division in Orissa is famous for
oranges mangoes and other fruits;

(b) it so, whether the horticulture
departmen; has any proposals to ex-
p.oit fruit industry in this area; and

(c) if so, the details thereof?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) Yes.

(c) Intensive fruit production drive
has been started since 1960-61 and
steps have been taken to concentrate
the cultivation of mango, orange and
other tropical fruits in this area.

Godowns for Rice Storage in Orissa

4421, Shri P. G. Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Govern-
ment has constructed any warehouses
and godowns for rice storage in Orissa
State:

(b) if so, the amount spent so far
and the location of places; and

(c) whether any godowns have been
constructed at Bhojpur and Barkote
of Sambalpur District and kiakata and
Bagdia of Dhankanal District in
Orissa?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). Construction of a godown of
10,000-ton capacity at Khurda Road is
in progress and the expenditure so
far incurred on construction s
Rs. 3,17,536 againsy the total estimated
expenditure of Rs, 17,12,378.

Construction of gadditional godowns
of 5,000-ton capacity each at Balasore,
Bhubaneshwar and Rourkela has been
approved.

(¢) No.
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Trunk Telepbhone Line between
Sambalpur and Deogarh

4422, Shri P. G. Deb: Will the
Minister of Transport and Comnfuni-
cations be pleased to state:

(a) whether Government are going
to have a direct trunk telephone line
betaween Sambalpur and Deogarh in
Orissa;

(b) if not, the reasons therefor; and

(c) whether it is economical to
have a shorter route instead of the
lines passing through Kuchinda in a
roundabout way?

The Minister of Transport and
Communications (Dr. P, Subbarayan):
(a) No.

(b) A direct circuit is not justified.

(c¢) No.

Deogarh Hospital in Orissa

4423. Shri P, G. Deb: Will the
Minister of Health be pleased to
state:

(a) whether Government are aware
of the fact that the Deogarh Hospital
in Orissa is not properly staffed ac-
cording to Government Regulations;

(b) if so, the reasons for same; and

(c) the present strength of the
Hospital staff in different sections as
compared with 19477

The Minister of Health (Shri
Karmarkar): (a) to (¢). Information
is being collected and will be laid
on the Table of the Sabha in due
course.

Procedure for Supply of Timber in
Orissa

4424. Shri P, G. Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware
that the procedure regarding the
supply of timber or bamboo for the
construction of houses in Orissa is

very defective and creates difficulties
for the people to get their demand:
and

(b) if so, whether this procedure
will be simplified to enable the people
to get timber easily?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). In-
formation is being collected and will
be placed upon the Table of the House
when received.

Supply of Electricity to Sambalpur
from Hirakud Project

4425. Shri P. G. Deb: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government are aware
tha; Sambalpur area is being supplied
electricity from Hirakud Dam now;
and

(b) it so, why high rates are charg-
ed from the public even now when
the power is being taken from
Hirakud Dam?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes.

(b) General hydro-power tariff is
in force in Sambalpur area since the
taking over of the Sambalpur Electric
Supply Undertaking by the State
Government on 1st November, 1960.
No higher rates are being charged.

Post Offices in Orissa

4426. Shri P. G, Deb: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that Deogarh
Post-cum-Telegraph Office in Orissa
is not properly staffed;

(b) whether there are other Post
Offices in Orissa which are also not
properly staffed; and

(c) it so, the action being taken in
the matter?

The Minister of Transport and
Communications (Dr, P, Subbarayan):
(a) No,
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(b) In a few post offices there is a
shortage of one or two officials.

(¢) Approved candidates are being
allotted for filling up the vacancies.

Gliding Club at Bhuvaneshwar

4427. S8hri P. G. Deb: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there ig any proposal
to start a gliding club at Bhuvanesh-
war; and

(b) if so, when?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) No, Sir, no
such proposal is under consideration
at present.

(b) Does noy arise.
Muchkund Hydro-Electric Project

4428. Shri P. G. Deb: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made regarding the
construction of Muchkund Hydro-
Electric Project so far;

(b) the total amount spent so far;
and

(c) when it is likely to be complet-
ed?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
Machkund Hydro-Electric Project has
been completed with the commission-
ing of three units of 17,000 KW each,
and three units of 21,250 KW each.
Out of the total generating capacity
of 114750 KW, 309 is the
share of Orissa State. The Orissa
State took up the construction of 132
KV transmission line from Machkund
(Duduma) to Rayagada (Stage-I), and
from Rayagada to Berhampur (Stage-
II) together with 33 KV and 11 KV
branch lines. The Duduma-Raya-
gada section of the 132 KV Line and
most of the 838 KV lines have been
completed, while work on the Raya-
gada-Berhampur section is in progress.
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(b) Total estimated expenditure
upto the end of the Second Plan was
as under:

Andhra Pradesh’s share—Rs. 26.99
crores.

Orissa’s share—Rs. 7.29 crores.

(c) The works in Andhra Pradesh
have already been completed. Those
in Orissa are likely to be completed
in 1962,

Bamra-Garposh Motor Road in
Sambalpur, Orissa

4429, Shri P. G. Deb: Will the
Minister of Transport and Communi-
catlons be pleased to state:

(a) whether it is a fact that the
motor roads between Bamra and
Garposh of Sambalpur district in
Orissa are not being properly main-
tained;

(b) the total amount spent thereon
in 1959 and 1960; and

(c) whether the work is being
carried out through the department or
by contractors?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). The
information is being collected and
will be laid on the Table of the Sabha
in due course.
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Movement of Wagons Loaded with
Foodgrains
J Shri R. S. Kiledar:
431 3 Shri Chandak:

Will the Minister of Railwayg be
pleased to state:

(a) whether it is a fact that about
a dozen broad-gauge wagons loaded
with foodgrains have been standing
on the goods-loading platform at
Karelj Railway Station of the Central
Railway for about 10 days; and

(b) if so, the efforts being made to
effect their movement in order to
make room for other wagons to be
brought there for loading?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) No, Sir.

(b) Does not arise.

New Less Noisy Telephone

4432, Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it ijs a fact that a new
less noisy telephone hag been design-
ed by the 1.T.I., Bangalore;

(b) if so, the brief details about
the telephone; and

(c) its manufacturing programme?

The Minister of Transport and Com-
munications (Shri P. Subbarayan): (a)
Yes, Sir.

(b) The new telephone has been
developed with an improved telephone
receiver, improved circuit and bell
The improved receiver has a very
good total quality and a higher
volume efficiency. A control has
been provided to reduce the volume
on short lineg as recepflon could be
too load. Due to high efficiency the
under-ground cable conductor sizes
could be reduced, thereby saving cost
of cables. The volume of the bell
could also be controlled by a volume
control knob provided in the tele-
phone.

(c) 10,000 telephone instruments of
the new type are proposed to be
manufactured during the current year.
This quantity will be progressively
increased during the coming years.
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Loss of Files in Raillway Board’s
Office

4434. Shri B. K. Gaikwad: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that 4 files
pertaining to the Scheduled Caste
Branch of Railway Board, containing
references of the Members of the
Parliament and All India Scheduled
Castes, Scheduled Tribes, Railway
Employees Association are missing;
and

(b) if so, the action taken in the
matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) The issues raised on the files
had already been considered and
appropriate action taken.

Batala and Morinda Co-operative
Sugar Mills

4435. Shri Ajit Singh Sarhadi: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Batala and Morinda
Co-operative Sugar Mills have been
supplied the plant for manufacturing
of sugar; and

(b) if not, when would the plant
be supplied?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b). Plant and machinery to
Batala and Morinda Co-operative
Sugar Mills are being supplied by
Messrs. Indian Sugar and General
Engineering Corporation Ltd,,
Yamunanagar, District Amabala. The
supply of machinery to Morinda fac-
tory is expected to be completed by
July, 1961 and to Batala by March,
1962,

Power Supply for Delhi

4436. Shri Ajit Singh Sarhadi: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether with the construction
of four power plants for Delhi, the
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supply of energy from Punjab and
Bhakra Dam would be released; and

(b) if so, the tentative schedule of
release?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) Does not arise.

Law Inspectors and Assistants in
N. and E. Rallways

4437. Shri Pramathanath Banerjee:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
are only two categories of subordi-
nate legal staff working under the
Law Officers in the Eastern and the
Northern Railways viz, Law Assis-
tant, which is the higher category,
and Law Inspector, which is the lower
category; and

(b) whether it is also a fact that
formerly the posts of law Inspectors
were filled up exclusively by Advo-
cates/Pleaders/Solicitors possessing
Bachelor’s degree in Law and with at
least 5 years’ practice in Law Courts?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Yes, Sir.

Law Inspectors on Rallways

4438. Shri Pramathanath Banerjee:
Will the Minister of Railways be
pleased to state:

(a) whether recently the Railway
Board have changed the conditions
and qualifications for recruitment of
Law Inspectors;

(b) if so, what are the qualifica-
tions prescribed now;

(c) what were the qualifications
prescribed before; and

(d) what are the reasons for this
change?
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The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir.

(b) A degree in Law, with 3 years’
standing as a Pleader at Bar.

(¢) A degree in Law, with 5 years’
standing as an Advocate.

(d) Difficulty was experienced in
attracting candidates possessing the
qualifications in force earlier.

Films on Co-operative Movement

4439. Shri Tangamani: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether there is a proposal for
propogating co-operative movement
through films;

(b) whether it is a fact that such a
film was taken in Conjeevaram in
Madras State in 1960 concerning
handloom;

(c) whether it has been released;
and

(d) if not, the reasons for the non-
release?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) Yes, Sir.

(b) to (d). Attention in this con-
nection is invited to the reply given
by the Minister of Information and
Broadcasting on Unstarred Question
No. 4041 answered on 27th April,
1961.

Acquisition of Land by Rallways

4440. Shri Braj Raj Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that at
Etamadpur station on Tundla-Agra
section some lands have been acquir-
ed to open a thoroughfare crossing
the line; and

(b) if so, the reasons why the
former acquired land is not being
utilised for that purpose and other

land consisting of certain buildings
and a temple is being acquired for
the said purpose?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) and
(b). There exists a level crossing
right in the middle of Etamadpur
Railway Yard. This interferes with
the yard work and at the same time
causes detention to road traffic. It
has, therefore, been decided to shift
the level crossing to a more suitable
site for which purpose the requisite
area of land is being acquired. No
land was acquired for this purpose
previously. No temple or other
structures existed on the land being
acquired. During the land-acquisition
proceedings, however, the owner of
the land erected a small structure
and also installed an idol with the
ulterior motive of obstructing the
proceedings. These have been got
removed by the Civil Authorities.
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Wastage of Filtered water in Delhi

4442. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that over
35 million gallons of filtered water out
of a total supply of 90 million gallons
in Delhi is wasted every day through
leakage or misuse; and

(b) if so, the steps taken or pro-

posed to be taken to check this
wastage?
The Minister of Health (Shri

Karmarkar): (a) No. It is estimated
that about 15 per cent of the water
supplied goes to waste through leak-
age, misuse etc.

(b) To check the wastage, following
steps are being taken by the Delhi
Municipal Corporation:—

(i) Very few new public hydrants
are being given now and
attempts are being made to
close old public hydrants
wherever it is practicable.

(ii) Free washering service has
been started and leaky taps

492(Ai) LSD—S.
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are being repaired free of
cost.

(iii) Several thousand water
meters have been ordered and
all connections are proposed
to be metered as early as
possible. This will discourage
people from misusing and
wasting water.

Employees of State Transport
Department, Orissa

4443. Shri Kumbhar: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) whether it is a fact that the
services of most of the employees in
Orissa State Transport Department
have not been made permanent
according to the Service Rules for
the Government employecs of that
State;

(b) if so, the reasons therefor;

(c) the number of such employees
prade-wise;

(d) the number of Scheduled Castes
and Scheduled Tribes among them;
and

(e) the naturc of steps being taken
by Government for making their
services permanent like the services
of the other employees of the same
and other departments of the same
State according to its Service Rules
for the employees?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (e). The
information required is being collect-
ed from the Government of Orissa
and will be laid on the Table of the
House as soon as it becomes available.

Delhi Zoological Park
it {Slu-l Agadi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the estimated cost of the total
lay-out of the Delhi Zoological Park;
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(b) who prepared the plan;

(¢) the remuneration paid to the
Architect who prepared the layout
plan;

(d) the estimated cost in equipping
the Zoological Park as per plan; and

(e) the total estimated recurring
expenditure for the maintenance of
the Park?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) About Rs. 160
lakhs for completion of the project in
all respects according to the present
plans and designs.

(b) Mr, Carl Hagenbeck, a German
Consultant employed for the purpose.

(¢) An amount of 1,00400 DM

(Rs. 1,13,841.81 nP).
(d) Included in (a) above.

(e) The estimated recurring ex-
penditure will differ from year to
year. The expenditure for three years
1859-60 to 1961-62 is as under:—

1959-60 .  4,06,412 (Actual).
1960-61 .  4,60,000 (Revised Estimates).
1961-62 .  4,60,000 (Budgct Estimatcs).

The recurring expenditure during
the Third Five Year Plan is estimated
at Rs. 28°05 lakhs,

Employees in C.T.O0., New Delhi

4445. Shri Kumbhar: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) whether it is a fact that several
telegraphists of the Central Telegraph
Office, New Delhi who have put in
more than 5 years service, have not
been declared even quasi-permanent
so far;

(b) whether it is also a fact that
being not quasi-permanent they are
debarred from taking up depart-
mental examinations for promotion;
and

(c) if so, the reasons for not declar-
ing them quasi-permanent so far?
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The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Only 14 telegraphists who have
put in more than 5 years service
have not been declared quasi-
permanent so far.

(b) No.

(c) Before declaring an official
quasi-permanent, certain formalities
are required to be completed. Neces-
sary action in this respect is being
taken.

Research in Polio

4446. Shrimati Manjula Devi: Will
the Minister of Health be pleased to
state:

(a) whether any research in Polio
is being conducted by the Govern-
ment of India;

(b) whether the attention of Gov-
crnment has been drawn to the fact
that a startling discovery was made
by a renowned Homoeopathy Doctor
in Assam for curing Polio cases; and

(c) whether certificates from the
Polio patients for the successful treat-
ment of Polio cases were sent to
Government?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) The Government of India have
no information.

(c) No.

Power Generation

4447. Shri Harish Chandra Mathaur;
Will the Minister of Irrigation and
Power be pleased to state:

(a) how the power generated during
the First and Second Five Year Plan
periods has been distributed between

(i) rural areas and urban areas;
(ii)(a) Large scsle industry;

(b) Domestic purposes;

(c) Small Scale Industry;

(d) Agriculture;
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(b) the rate at which it is made
available to different sectors; and

(c) how the power to be generated
during Third Five Year Plan is to be
distributed State-wise according to
the load surveys made?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) (i)
Information regarding the exact
distribution of power between rural
and urban areas is not available.

(ii) (a) to (d). Statement laid on
the Table. [See Appendix VI, an-
nexure No. 60] gives the figures of
consumption of energy by these
classes of consumers, to the extent
available.

(b) and (c). The required informa-
tion is given in the two statements
laid on the Table of thec House.
[See Appendix VI annexeres Nos, 61
and 62 respectively].

Under-Bridge at Warangal

4448. Shri Madhusudan Rao: Will
the Minister of Railways be pleased
to refer to the reply given to Unstar-
red Question No. 2063 on the 5th
September, 1960 and state:

(a) the further progress since made
in regard to the construction of under-
bridge at Warangal,

(b) whether thec work on this pro-
ject has been started; and

(c) if not, the time by which the
work will commence?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) The
Government of Andhra Pradesh have
not pursued this proposal. They have
not also included this work in their
schemes for over/under-bridges during
the Third Plan period.

(b) No, Sir.
(c) Does not arise.
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Northern Rallway Employees
Co-operative Credit Society, Delhi

4449. Shri Balmiki: Will the Minis-
ter of Railways be pleased to state:

(a) the reasons for the delay in
deciding the claim against the pre-
sent Northern Railway Employees
Co-operative Credit Society, Delhi;

(b) why this case is being post-
poned uptill now; and

(c) the value of the claims?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) and
(b). The hon. Member is probably
referring to the N.W. Railway Co-
operative Credit Society, Delhi, which
is a counterpart of the Society at
Lahore. So far as the Ministry of
Railways is concerned, there has been
no avoidable delay in the matter
relating to the settlement of the claims
against the above Society. This ques-
tion was under the consideration of
the Ministry of Rehabilitation till
February 1959, when, as a result of
the discussions with that Ministry, it
was suggested that further action in
the matter could be pursued by the
Ministry of Railways in consultation
with the Ministry of Law, as the
efforts made by that Ministry to get
the claims verified did not fructify.
In accordance with the advice given
by the Ministry of Law, action was
taken to liquidate the above Soclety
and a Liquidator has been appointed
by the Registrar of Co-operative
Societies, Delhi in December 1060,
Under the provisions of the Co-
operative Societiex Act, the Liquida-
tor is empowered to call for the
claims and settle them pro-rata with
reference to the resources avaflable.
Necessary instructions to hasten the
process of settlement have been issued
to the Liquidator in this regard.

(c) The value of the claims is esti-
mated to about Rs. 13 lakhs
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Mosquito Menace in Govt. Colonies

4451. Shri Ram Garib: Will the
Minister of Health be pleased to state:

(a) whether Government  propose
to take steps to remove the mosquito
menace in the New Delhi Government
Servants’ residential colonies under
the control of Delhi Municipal Corpo-
ration/New Delhi Municipal Com-
mittee; and

(b) if so, what are those steps?

The Minister of Health (Shri
Karmarkar): (a) and (b). Anti-larval
measures are being taken to minimise
the mosquito menace in Delhi/New
Delhi. These measures are further
intensified during the spring and
monsoon 8easons.
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Night Airmail Service

4452. Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is a proposal to
alter the route of the Night Air Mail
Service;

(b) if so, from which date; and

(c) what air port will constitute
the junction in the place of Nagpur?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Not at
present.

(b) and (c). Do not arise.

Medical Education and Training in
Madras State

4453. Shri Tangamani: Will the
Minister of Health be pleased to
state:

(a) whether any lumpsum is being
given to Madras State for Centrally
sponsored schemes under the head
“Medical education and training”;

(b) if so, how much is being grant-
cd during the current year;

(c) whether such grant was made
to the Madras State for the Second
Five Year Plan; and

(d) if so, the amount sanctioned
and the amount granted and the
amount spent?

The Minister of Health (Shri
Karmarkar): (a) to (d). According
to the revised procedure for the
rclease of Central assistance in res-
pect of Centrally aided and Centrally
sponsored schemes, funds are being
released to the State Government on
monthly basis as ways and means
advances, and final payment sanctions
are issued towards the end of the
financial year. The present year’s
allocation for the State of Madras for
the scheme is yet to be decided. The
following grants-in-aid were released
to the State Government in respect
of “Medical Education and Training”
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during the last three years of the
Second Five Year Plan period:—

1958-59 Rs. 10,03,500
1959-60 Rs. 25,84,000
1960-61 Rs. 37,46,000

The entire amount paid is deemed to
have been spent by the State Govern-
ment.

Seminar on Storage of Foodgrains

4454. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what matters were discussed at
the recent national Seminar on the
Storage of foodgrains held in New
Delhi at Vigyan Bhawan;

(b) what observations/suggestions
were made in the Seminar; and

(c) what is the Government’s atti-
tude towards the same?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) 1. Storage structures and grain
handling equipment.

2. Biological factors which affect
the storability of grain.

3. Insect infestation in stored grain
and insect control.

4. Estimation of storage losses.

(b) The following were the main
observations/recommendations made
by the Seminar:—

(1) That there should be an
increasing awareness of stor-
age structures which would
facilitate prolonged storage
and adoption of proper pre-
servation measures;

(2) That grade  specifications
should be finalized expedi-
tiously to enable storage of
appropriate qualities in bulk
or in bags;

(3) That an all-India survey
should be carried out to bring
out the relative importance
of various storage pests;
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(4) That the possibilities of
fumigating grain in transit
should be explored;

(5) That the direct mixing of
synthetic insecticides with
foodgrains meant for human
and animal consumption
should be avoided; and

(8) That the formulation and
manufacture of suitable fumi-
gants should be encouraged.

(c) The observations/recommenda-
tions are under examination.

Outlook Division

4455. Shri P, C. Borooah: Will the
Minister of Food anqd Agriculture be
pleasced to state:

(a) whether an “Outlook Division”
is proposed to be established in the
Ministry of Food and  Agriculture;
and

(b) if so what will be its constitu-
tion and functions?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) For the
present, work in connection with out-
look studies will be undertaken in one
of the existing Dicisiong of the Direc-
torate of Economics and  Statistics,
Ministry of Food and Agriculture.

(by Does not arise,

Vanaspati Industry
4456, Shri P. C. Borooah: Will the

Minister of Food and Agriculture be
pleased to sgtate:

(a) whether the Government have
of late had a proposal to change the
raw material base for the vanaspati
industry;

(b) if o, what are the proposed
alternative raw materia] bases; and

(c) what is the Government's deci-
sion in this regard?

The Deputy Minister of Food and
Agriculture (Shri A. M Thomas):
(a) No, Sir,

(b) and (¢). Do not arise.
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Delhi-Jaipur Trunk call system

4457, Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether a new trunk call sys-
tem between Delhi and Jaipur has
been established to cut time lag under
which a subscriber in Delhi can
directly dial to a Jaipur subscriber
and vice-versa;

(b) if so, since when; and

(c) whether any other cities/towns
in India are also proposed to be simi-
larly connected and if so, what is the
scheme for the year 1961-62?

The Minister of Transport and
Communications (Dr, P. Subbarayan):
(a) No,

(b) and (c). Do not arise.

Dysentery in Madras State

4458. Shri Narasimhan: Will the
Minister of Health be pleased to state:

(a) whether it has come to Govern-
ments knowledge that a new type of
dysentery is taking heavy toll in
North Arcot District of Madras Sta..

(b) whether Medical Research Ins-
titution maintained by the Centre did
or are doing any investigation con-
cerning the diagnosis, treatment etc.
of the disease; ang

(c) if so, the result thereof?

The Minister of Health (Shri Kar-
markar): (a) No report in regard to
the outbreak of such a disease in
North Arcot has been received by the
Government of India,

(b) and (c). Do not arise.
Road-Tax Coupons in Delhi

4459, Shri C. K. Nair: Will the Min-
ister of Transport and Communica-
tlons be pleased to state:

(a) whether Government are aware
that in order to get road-tax coupons
for automobiles people in Delhi have
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to stand in queue for hours together
and that also for two to three days;

(b) whether Government are also
aware that the number of registered
automobiles in Delhi has considerably
increased during the last three years;
and

(c¢) if so, what arrangements have
been made for easy payment of road
tax and immediate issue of the road-
tax coupons,

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Under the
new system, normally the payment
of tax takes only a few minutes. After
the tax has been paid, the token s
issueq within a short time on the
same day. During the last 10 days or
so of the first month of every quarter
it takes a longer time when g large
number of persons present applica-
tions,

(b) Yes.

(c) Wide publicity is given through
the newspapers before the commence-
ment of every quarter, that the motor
tax should be paid as early as possible
to avoid inconvenience to the owners.
The work relating to collection of tax
and issue of tokens is started about 10
days before the commencement of the
quarter. The payment of tax can be
made by the end of the first month of
the quarter, which means that owners
have 40 days within which payment
can be convenicntly made. Payment
is also accepted on an annual basis.
The Transport Department employs
8 additional cashiers, besides 8 regu-
lar cashiers, during the peak period,
to cope with the work.

Delhi Milk Scheme

4460. Shri Nardeo Snatak: Will the
Minister of Food and Agriculture be
pleased to gtate:

(a) whether it is a fact that there
is heavy rush of card holders regis-
tered at the Milk Booth in ‘A’ Block
of Pandara E' Type Flats as com-
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pared to other milk booths in the
vicinity;

(b) whether it is also a fact that
recently an officer of the Delhi Milk
Scheme visited the colony to select a
suitable site in ‘B’ Block for opening
another milk booth; and

(c) if so when Government propose
to open an additiona] milk booth to
alleviate the hardships of the resi-
dents?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (c).
A statement is laid on the Table of
the House. [See Appendix VI, an-
nexure No. 63.]

Direct Trunk Call System

4461. Shri D, C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the names of places between
which direct trunk call system exists
at present; and

(b) the places between which this
service is proposed to be introduced
during the current year?

The Minister of Transport and
Communications (Dr. P, Subbarayan):

(a) Trunk calls between Lucknow
and Kanpur can be directly obtained
by subscribers at present,

(b) It is proposed to introduce a
Service between Delhi and Agra in
the current year.

Small-pox vaccination in Delhi

4462. Shri D. C, Sharma: Will the
Minister of Health be pleased to
state:

(a) the number of persons vacci-
nated since the pilot project campaign
for small-pox vaccination started in
Delhi;

(b) the number of cases of small-
pox among vaccinated and unvacci-
nated and the deaths in each case;

(c) whether there have been any
harmful after-effect; in any case; and
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(d) if so, what are they?

The Minister of Health (Shri Kar-
markar): (a) to (d). The requisite in-
formation has been called for from
the Municipal Corporation of Delhi
and will be laid on the Table of the
Sabha in due course,

Vaccination in India

4463. Shri D, C. Sharma: Will the
Minister of Health be pleased to
state:

(a) whether any petition against
the compulsory vaccination in India
was received from the British Medi-
cal Practitioners during 1951-52;

(b) the action taken in the light of
the facts mentioned therein; and

(c) the contents of reply sent to
the petitioners, if any?

The Minister of Health (Shri Kar-
markar): (a) to (c). No such peti-
tion appearg to have been received.

Harmful effects of Vaocination

4464 Shri D. C, Sharma: Will the
Minister of Health be pleased to
state:

(a) whether any representation re-
garding the dangers of vaccination
and its harmful effects was received
from the Secretary of the Ahimsak
Party;

(b) if so, the action taken in the
matter; and

(c) the nature of reply sent to the
Secrctary, Ahimsak Party, if any?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) and (c). The Secretary of the
Ahimsak Party was informed that his
proposal regarding the abolition of
vaccination in Indig could not be
agreed to.

Empiloyees of former Rationing

Department, Delhi

4465, Shri Vajpayee: Will the Min-
ister of Food aand Agriculture be
pleased to state:

(a) whether the pay of all the
former employees of Rationing De-
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partment, Delhi, now transferred to
other offices of the Government of
India and Delhi Administration
under C.C. S. (R.P.) Rules, 1947 has
been refixed;

(b) if so, what is the actual number

of those whose pay has not been fixed;
and

(c) the reasons for the delay in this
matter?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b), No. Out of a total of
about a thousand cases pay has not
been fixed under the C.C.S. (R.P.)
Rules, 1947 in 12 cases,

(c). The pay scales under the
C.C.S. (R.P.) Rules, 1947 for the staff
of the Rationing Department were
notified in 1950 and the pay of the
majority of the staff fixed wunder
these rules prior to the winding up of
the Rationing Department in 1954. In
the case of two categories of staff—
senior clerks and sub-Inspectors—the
pay scales sanctioned were considered
inadequate and were recommended
for review. These pay scales were
finally revised in 1855 in respect of
senior clerks and in 1957 in respect of
Sub Inspectors, The Rationing Or-
ganization had by this time been dis-
banded and the emplovees were found
berths in 24 Ministries/Departments
of the Government of India in offices
scattered all over the country. Out of
a total of 316 cases of Senior Clerks
and Sub-Inspectors, 304 have since
been finalised. In the 12 cases which
still remain there are complications
of a special nature. In many of these
cases the staff were involved in dis-
ciplinary proceedings.

Plague in Madrag and Mpysore States

4463-A. Dr. Sushila Nayar: Wil] the
Minister of Health be pleased to state:

(a) whethen it ig a fact that ceses
of plague have been occurring in

certain areas in Mysore and Madras
States;

(b) if so, the number thereof; and
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(c) the steps taken to prevent spread
of infection?

The Minister of Health (Shri Kar-
markar): (a) to (¢). The required in-
formation has been called for from
the Governments of Madras and My-
sore and will be laid on the Table of
the Sabha in due course,

Central] Health Service

*4465-B. Dr. Sushila Nayar: Will the
Minister of Health be pleased to state:

(a) whether the Central Health
Service proposed some years ago has
come into existence;

(b) if so, whether the list of doctors
included in the initial constitution of
the scheme has been issued; and

(c¢) if not, the reasong therefor and
when it will be done?

The Minister of Health (Shri Kar-
markar): (a) Not yet, Sir.

(b) Does not arise.

(c) Certain aspects of the Central
Health Sevrice Scheme have been
reviewed and the Scheme, as revised,
is expected to be finalised shortly.

Fire in a Depot near Ghanauli Station

Shri Ram Krishan Gupta:
4465-C. Shri D. C. Sharma:
LShri P. C. Borooah:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that about
150 wagon loads of ‘bhabbar” grass
stocked in a depot about 100 yards
from Ghanauli Railway Station on the
Nangal-Rupar section caught fire on
the 18th April, 1961;

(b) if so, the loss incurred; and
(¢) the cause of the incident?
The Deputy Minister of Railways

(Shri Shahnawas Khan): Although
the Ministry of Railways are not con-
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cerned with the question, information
available with them is as follows:—

(a) Yes Sir.

(b) Government Telegraph Depart-
ment and M/s, Shri Gopal Paper
Mills, Jagadhari sustaineq losses due
to this incident to the tune of
Rs. 1,000 and Rs. 75,000 respectively.

(c) A Truck utilised for transport-
ing ‘Bhadhar’ Grass from the forest
to the Mil] Depot misfired, whereby
the grass caught fire, The fire spread
instaneously due to strong wind
blowing at the time.

Sugar Market in Aden

4465-D, Shri P. C. Borooah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the attention of Gov-
ernment ha; been drawn to the news-
item in the Economic Times of 23rd
April, 1961 regarding the possibility
of India losing her sugar market in
Aden on account of irregular ship-
ments; and

(b) if so, what steps have been
taken by Government to improve the
position?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) Yes, Sir,

(b) Shipments of sugar sold to
Aden have been regular except for
some dislocation in shipment in Jan-
uary last owing to the cancellation of
one steamer, The cause of the delay
in shipment in this particular case
was explained to the buyers who
agreed to extension of time. Supplies
were made within the extendeq time.

12.05 brs,
MOTION FOR ADJOURNMENT

MissING I. A. F. DAKOTA AIRCRAFT

Mr, Speaker: I have received notice
of an adjournment motion from Shri
Braj Raj Singh:

“Reported missing of an Indian
Air Force aircraft near Kumaon
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Hills in the thick Terai forests.
The Dakota, it is alleged, was on
routine flight. It is feared that
the crew and the aircraft both
are not traceble. It is g matter of
serious concern.”

The Minister of Defence (Shri
Krishna Menon): A Dakota aircraft
with four air crew and five ejection
crew took off from Agra at 6.45 hours
on the Ist of May, 1961 on a supply
dropping mission. The aircraft was
reported to be missing at 12 hours
because it had fuel to go till 12 hours
and had not returned by that time, It
was, therefore, reported missing. The
full scarch procedure according to
the regulations was put into operation
and an army detachment with an
ambulance proceeded to the scene
aficr a report was received that the
aircraft had been found in a  parti-
cular area. It was found that these
rumours and reports were not re-
liable. The crashed aircraft has not
been located nor is there any news
where the crash could have taken
place. The full operation of search
continues by helicopter. These ope-
rations gtarted on the 1st of May and
were continued the whole day yester-
day and they are still continuing, The
civilian authoritieg and the Army
are also ussisting in the search and
their co-operation and their joint en-
dcavours to locate the aircraft will
continue unti] it iz found or there f»
no hope of finding it.

Shri Braj Raj Singh (Ferozabad):
Muy wce be assured that it has nothing
to do with our border dispute in our
northern border?

Mr. Speaker: He wants to know
whether there has been any action
and it has been shot down and whe-
ther it has any relation to our border
dispute with China.

Shri Krishna Menon: ] have said
that it was on a supply dropping mis-
sion and it wag a transport aircraft,

Shri Tyagi (Dehra Dun): Was it
provided with wireless ocommunica-
tion facilities and, if so, until what
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of Urgent Public
Importance

[Shri Tyagi]
point wasg contact established with
that plane?

Shri Krishna Menon: It had all the
usual communication facilities that a
Dakota has—no more and no less. It
was on a normal supply dropping
mission. The information in regard
to the area and other details are
marked on my paper as ‘classified’; so
I am unable to giv.: any more infor-
mation.

Shri M. R. Krishna (Karimnagar—
Reserved-Sch, Castes): May I know
whether this aircraff wag carrying
supplics to be dropped on the border?

Dr. Ram Subhag Singh (Sasaram):
That is what he said,

Shri Krishna Menon: What is exact-
ly what I said. The information in
regard to the location and direction is
marked ‘classified’ and therefore, 1
am not able to give any more infor-
mation at this stage.

Mr, Speaker: It was carrying sup-
plies to those in the border, I do not
give my consent to this adjournment
motion.

12.09 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

POOLING ARRANGEMENTS BETWEEN THE
INDIA BRITISH AND EUROPEAN
SHIPPING COMPANIES

Shri Raghunath Singh (Varanasi):
Sir, under Rule 197, 1 beg to call the
attention of the Minister of Transport
and Communications to the following
matter of urgent public importance
and 1 request that he may make a
statement thereon:—

“The pooling arrangements bet-
ween the India, British and Euro-
pean Shipping Companies”.

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): From in-
formation available to the Govern-

ment it is understood ‘hat since
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March, 1960, the Indian Lines opera-
ting liner services in the India|UK|
Continent trade had been carrying on
negotiationg with the representatives
of the concerned Conferences in order
to arrive at a mutual agreement in
regard to the share to be allocated in
the coming years to Indian Lines of
the Conferences both in the India/
UK and India/Continent trades. These
negotiations are reported to have re-
sulted in ihe following broad agree-
ments being reached in November
1960: —

(1) India/UK trade: Indian Lines
will ini'ially be entitled to a
share of 30 per cent of the
money pool with an escalation
increase of 1 per cent per
year going upto 40 per cent
in 10 years.

(2

~

India/Continent trade: The
Indian Lines will be entitled
to a share of 40 per cent of
the money pool.

The pooling arrangements have come
into force with effect from the Ist
January, 1961. ’

12.11 hrs,
PAPERS LAID ON THE TABLE

SHIPPING DEVELOPMENT FUND (LOANS)
RuLks

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): Sir, I beg
to lay on the Table a copy of the
Shipping Development Fund (Loans)
Rules, 1961 publ'shed in the Notifica-
tion No. G.S.R. 494, dated the 8th
April, 1961 under sub-section (3) of
Section 458 of the Merchant Shipping
Act, 1958. [Placed in Library. See
No. LT-2924/61).

STATEMENT re: SETTING UP OF KRISH-
NA-GODAVARI COMMISSION

The Deputy Minister of Irrigation
and Power (Shri Hathi): Sir, I beg
to lay oa the Table a statement on
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the set'ing up of Kr.shna.Godavari
Commission. [Placed in Library.
See No. LT-2924/61].

Shri Rami Reddy (Cuddapah): Sir,
I want to ask a question. I want to
know whether the Central Govern-
mentl consulted the States before the
appointment of th s Commission about
the terms of reference.

Shri Hathi: The hon. Minister of
Irrigation and Power, as the House
knows, had consultations with each
S'ate that was concerned and after
these discussions with them this step
had been taken.

Shri Rami Reddy: My point was
whether before the actual terms of
reference werc formulated, the State
Governmen's were consulted about
the terms of reference?

Shri Hathi: No, Sir; the State
Governments are not consulted about
the terms of reference but the general
idea is given.

Shri Thirumala Rao (Kakinada):
Who are the members of this Com-
mission?

Shri Hathi: I* is given in the state-
ment.

Shri Thirumaia Rao: 1 want to
know whether the consent of the
parties concerned had been obtained.
(Interruption.:.)

Some Hon. Members rose—

Mr. Speaker: Order, order.

Shri Thirumala Rao: I want to
know whether the concurrence of the
parties concerned has been obtained.

8hri Hathi: I shall read it it you
like.

Mr. Speaker: How long is it?

Shri Hatht: It is about a page and
a half.

Mr. Speaker: Yes.
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Shri Hathi: The Krishna and the
Godavari are amongst the major
rivers of India and offer large scope
for harnessing their waters for irriga-
tion and power generation, In 1951,
an assessment was made of the sup-
pl.es avai.able in these rivers after
meeting the requirements of the
works then in operation and of fur-
ther possible uses in the light of the
known new projects. Since then a
number of projects on these rivers
have been taken up for execution and
a few more have been included in
the Plans. But larger demands have
now arisen. A.:so during the ten years
that have since elapsed further data
on these rivers have become available.
It has, therefore, become necessary
to review the posit on in respect of
the availability of supplies in these
rivers w.th a view to determining the
extent to which further demands can
be met. The Government of India
have, therefore, decided to set up a
Commission for the purpose, In the
meanwhile work on the projects al-
ready sanctioned will not be held up
and shall proceed as planned,.

2. The Commission shal] consist

of; —
Members

(i) Shri N. D. Gulhati, ISE
(retd.) ag Chairman,

(i) Shri D, D, Jaini, ISE (retd.)

and
(ii) Dr. R, C. Hoon, Director,
CW. & PC.

3. The terms of reference of the
Commission shall be as follows: —

(1) To report on the availability
of supplies in the Krishna on
the basis of annual flows at
Vijayawada and other points
taking into account upstream
utilisation and allowing for
regeneration: —

(i) for 86 per cent dependabi.
lity as assumed in 1951;

(ii) for 78 per cent dependabi.
lity; and
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[Shri Hathi]

(iii) for such other criterion of
dependab’lity as may be
considered appropriate.

(2) To report on the requirements
of the  projects on the
Krishna: —

(i) in operation in 1851,

(ii) as approved by the Govern.
ment for India execution;

(iii) included in the Plans but!
not yet approved by the
Government of India;

(iv) further proposed by the
States; and

(v) such minor schemes as may
have been sanctioned upto
March 1961.

(3) To report on the availability
of supplies in the Godavari
on the basis of annual flows
at Dowleswaram and other
points taking into account up-
strcam utilisation and allow-
ing for regeneration:—

(i) for 86 per cent dependabi-
lity as assumed in 1951;

(iiy for 75 per cent dependabi-
lity; and

(ii) for such other criterion of
dependability as may be
considered appropriate,

(4) To report on the require-
ments of the projects on the
Godavari: —

(i) in operation in 1951;
(ii) as approved by the Govern.
ment of India for execution;

(iii) included in the Plans but
not yet approved by the
the Government of India;

(iv) further proposed by the
States; and
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(v) such minor schemes as may
have been sanctioned upto
March, 1961.

(5) To report on the feasibility
of diverting any surplus sup-
plies in the Godavari to the
Krishna indicating the quan-
ti'y to be diverted and the
the order of the cost involved.

4. The Commission has been asked
to submit its report by the
end of November, 1961.

The important thing is to divert the
Godavari waters into the Krishna and
augment the waters so that there wiil
be suffic.ent water available. That is
the basis of the whole scheme.

Shri Rami Reddy (Cuddapah): The
Deputy Minister just now said that—
it is practically the last sentence—the
Commission has been requested to
make its report by the end of Novem-
ber, 1961. Is it the intention of the
Government to withhold the sanction
of some of the projects on the Goda-
vari and the Krishna till the Com-
miss on makes the report?

Shri Hathi: As I said, the projects
which have already been sanctioned
will not be withheld. About the new
projects, of course, they will be, uniess
we know the total availability. Tt is
a question of six monthg and it
shouid not be very difficult to deal
with,

Shri T. B. Vittal Rao (Khammam):
May I know whether the construction
of the Pochampad dam will be car-
ried on pending this report?

Shri Rami Reddy: What about Sri-
sailam?

Shri Hathi: Both Pochampad and
Srisailam projects are yet under exa-
mination. It depends on the availa-
bil'ty of water. So, that may not be
possib’e. But that is being examined.

Shri Rami Reddy: What about Sri-
sailam?
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Mr, Speaker: Both of them have
been just now mentioned by the
Minister.

Shri Ranga (Tenali): Is it not a
fact that the Pochampad project had
already been before the Government
for a number of years after it was
sanctioned, and therefore why should
it also be kept in abeyance until re-
port is received?

Shri Hathi: Because it is a question
of the who'e basin of the Krishna and
the Godavari and the availability of
water.

Shri Rami Reddy: What about Sri-
sailam which is essentially a power
project? (Interruptions).

Shri Hathi: After the harnessing of
the waters of the Krishna and the
Godavari, we can have an overail
picture of the total water available and
there should be no difficulty then.

Several Hon. Members rose—

Mr. Speaker: Order, order. Al
this is not in pursuance of a Calling
Attention Notice. The hon. Minister
laid a statement on the Table of the
House and he also read it. I allowed
so much of opportunity to all hon.
Members to put questions on the
matter. If they have anything more
to say or if they want to have a
d'scussion, etc., there are other me-
thods of drawing the attention of the
House to the subject-matter. I have
allowed hon. Members not only of one
State but many States. Shri Shan-
karaiya from Mysore is also getting
up now.

Shri Thirumala Rao: I want to
know whether these terms of referen.
ce have been drafted with the pre-
vious knowledge and concurrence of
the concerned State Governments.

_Slu-l Hathi: I said that we had a
discussion. The general plan was to
determine how much water is availa-
ble in the Krishna and how much
more could be available; whether a
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diversion is possible and, if so, to
what extent and what is the cost, etc.
These were the main things discus-
sed. These termg of reference are
based on those discussions. The
actual words and the drafts of the
terms have not been discussed. But
the whole idea has been discussed.

Shri Thirumala Rao: I want to know
whether there was previous concur-
rence and agreement. It is not a ques-
tion of discussion or consultation. The
question is whether the Governments
concerned have agreed to these pro-
posals. You have discussed all these
things. But was there a broad agree-
ment reached on the main principles
about the replacement?

Shri Hathl: There was broad agree-
ment on these lines. But if the ques-
tion is whether each term of reference
has been communicated o them, whe-
ther agreemen‘ has been obtlained, ete.
that is not done. But the broad prin-
ciples have been agreed to.

Shri Basappa (Tiptur): The scarcity
areas on the upper Krishna are on a
higher level; they are higher than the
works. I want to know whether the
works on the Krishna and other pro-
jects under the Mysore Government
will be taken in hand and whether
such works already taken up will go
on without any hindrance?

Shri Hathi: | have said that the
requirements of the projects in opera-
tion in 1951 will also be looked into.
La‘er on, in future, all the other pro-
jects will be looked into.

Shri T. B. Vittal Rao: Only the day
before yesterday, the Minister of Pub-
lic Works in that State made a state-
ment in which he said categorically
that the Andhra Pradesh Government
has not agreed to any modification of
the 1951 agreement. Therefore, how
can the hon. Minister here say that
there is agreement?

Shri Hathi: There is no question of
any modification. These terms of re-
ference d» not mean or say that these
things will be modified or should be
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modified. What this Comm’ssion has
to do is to find out the requirements
of the projects in execution and of
those which are proposed to be includ-
ed in the Plan and {o see how much
more water from the Godavari could
be diverted to the Krishna and how
much of the needs of the States could
be fulfilled. That is the whole thing
which they are to do.

8hri Ranga: Why should they post-
pone the undertaking of the Pocham-
pad project which has been hanging
fire for so many years, if after a'l,
these things are done, only the surplus
waters are going to be utilised?

Shri Hathl: There is difference of
opinion or what you call dispute about
waters between the different States. If
it is possible to carry on the work in
an atmosphere of goodwill and co-
operation without crcating any sort of
difference of (pinion, it will be good.
It is only a question of five to six
months. Even supposing it is sanc-
tioned, the monsoon period would not
at all be convenient for any construc-
tion at all.

Shri Heda (Nizamabad): When the
Pochampad pr~ject was under consi-
deration, not only as a major project
but even as a medium-sized project,
only then the question of the 1951
agreement came in, and certain States
raised an objection. The Central Gov-
ernment had been giving assurances al!
along that the 1851 agreement would
be adhered to, but all of a sudden,
with this appointment of the C~mmis-
sion, the decision is that the Pocham-
pad project will not be considered til!
the report of the Commission is obtain-
ed. Is this not contrary to the earlier
assurances?

Shri Hathi: The appointment of this
Commissi~n does not in the least mean
that the 1851 agreement is to be mod‘-
fied or has been modified. What this
Commission is to do is only to examine
the possibility of supplementing the
waters in the Krishna and to see what
are the needs of the States and how
they can be met and how the increac-
ing needs of every State could be met.
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Shri Shankaraiya (Mysore): In view
of the fact that the Mysore Govern-
ment was not a party to the 1951
agreement and the Mysore Government
have got so many schemes in the Upper
Krishna region, what is the harm in
allowing the project to continue?

Shri Hathi: It is not a fact that the
Government of Mysore was not a
party to the agreement. The Mysore
Government was also there. What the
Mysore Government now says or has
been saying is that they have not rati-
fied the agreement and not that they
were not a party to the agreement.
That is the Mysore case.

Shri M, R, Krishna (Karimnagar—
Reserved—Sch, Caste):  Are we to
understand tha{ the findings of the
Commission are not going to be bind-
ing on any (f the three States?

Shri Hathi: This Commission is not
going to give any award. In the gene-
ral discussion, we had with the various
States, it was suggested and we also
thought that by diverting the waters
of Godavari to the Krishna basin, suffi-
cient water will be available bocause
Godavari water is not used and it may
be possible to give evien more water
than needed to satisfy the needs { the
States. If such a solution to satisty
the needs of all the States was avail-
able, we thought, why not have that
examined.

Dr. M. S. Aney (Nagpur): Will the
Commission make any enquiry about
diveting the Godavari waters to mect
the requirements of Maharashtra in-
cluding Vidarbha before giving any
finding on diverting the Godavari
waters to Krishna for the purpose of
the schemes proposed by the Andhra
State?

Shri Hathi: The Commission will
look into the needs of all thc States
for projects agreed in 1951, for new
projects sanctioned and for other pro-
jects proposed by the States.

Some Hopn Members rose—
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Mr, Speaker: I am not going to allow
any more questions. I have called
every hon. Member who had any in-
terest in this matter.

STATEMENT r€: ACTION TAKEN ON REPORT
OF THE SCHEDULED CASTEs AND SCHEDUL-
ED TRIBES COMMISSIONER

The Deputy Minister of Home Affairs
(Shrimati Alva): I beg to lay on the
Table a statement showing action taken
or propxsed to be taken on recom-
mendations maed by the Commissioner
for Scheduled Castes and Scheduled
Tribes in his Report for the year
1958-59. [Placed in Library. See No.
LT-2930/61.]

PaPERs UNDER AIR CORPORATIONS ACT

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): 1 beg to lay
on the Table—

(i) A copy each of the following
papers under sub-section (4)
of Section 15 of the Air Cor-
porations Act, 1953:—

(a) Annual Accounts of the Air-
India International Corpora-
tion for the year 1958-59 and
the Audit Report thercon.
[Placed in Library. See No.
LT-2926/61.]

(b) Annual Accounts of the
Indian Airlines Corporation
for the year 1957-58 and
the Audit Report thereon.
[Placed in Library. See No.
LT-2927/61.1

(ii) A copy each of the following
papers under sub-rule (5) of
Rule 3 of the Air Corporations
Rules. 1954:—

(a) Summary of the Budget
Estimates of Revenue and
Expenditure of the Indian
Airlines Corporation for the
year 1961-62.

(b) Summary of Actuals f.r the
yvear 1959-60 Budgct Esti-
mates and Revised Estimates
for the year 1060-61 and
Budget Estimates for the
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Leave of
Absence

year 1961-62 under Capital,
of the Indian Airlines Cor-
poration. [Placed in Library.
See No. LT-2928/61.]

(¢) Summary of Budget Esti-
mates of Revenue and Ex-
penditure of the Air-Irdia
International Corpora‘ion
for the year 1961-62.

(d) Summary of Actuals for
the year 1959-60, Budget
Estimates and Revised Esti-
mates for the year 1960-61
and Budget Estimates for the
year 1961-62 under Capital,
of the Air-India Intenational
Corporation. [Placed in Lib-
rary. See No. LT-2929/61.]
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12.21 hrs.
LEAVE OF ABSENCE

Mr. Speaker: The Committee on
Absence of Members from the Sittings
of the House in their Twenty-fourth
Report have recommended that leave
of absence may be granted to the
following members for the periods
indicated against each:—

(1) Lala Achint Ram—23rd Dec-
ember, 1960 (Twelfth Ses-
sion); 14th February ¢to 1st
April, 1961 (Thirteenth Ses-
sion).

(2) Shri B. Pocker—8th April to
5th May 1961 (Thirteenth Ses-
sion).

(3) Thakore Shri  Fatehsinhjl
Ghodasar—21st March to 4th
May, 1961 (Thirteenth Ses-

sion).
(4) Shri V. N. Swami—14th Feb-

ruary to 13th April, 1861
(Thirteenth Session).

(5) Shri FEtikala Madhusudhan
Rao—14th February to 13th

April, 1981 (Thirteenth Ses-
sion) .
(6) Shri M. K. Jinachandran—

14th February to 4th Masrch,
1961 (Thirteenth Sessimn).
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(7) Shri Chandikeshwar Sharan
Singh Ju Deo—14th February

to 11th April, 1961 (Thirteenth
Session).

(8) Shri Laisram Achaw S'ngh—
3rd December to 23rd Decem-
ber, 1960 (Twelfth Session).

(9) Shri Surendranath Dwivedy—
29th March to 5th May, 1961
(Thirteenth Session).

(10) Shri Narasingha Malla Deb—
14th April to 5th‘ May, 1961
(Thirteenth Session).

(11) Shri A. Doraiswam; Gounder
—15th April to 5th May, 1961
(Thirteenth Session).

(12) Kunwarani Vijaya Rajc—Tth
March to 4th May, 1961
(Thirteenth Session).

(13) Shri S. R. Arumugham—14th
February to 4th March, 1961
(Thirteenth Session).

I take it that the House agrees with
the recommendations of the Committee.

Some Hon, Members: Yes,

Mr, Speaker: The Members will be
informed accordingly.

12.23 hrs.
ARREST OF A MEMBER

Mr. Speaker: I have to inform the
House that I have received the follow-
ing two telegrams dated the 2nd My,
1961, from the Police Inspector, Kozhi-
kode:—

(1) “Shri K. P. Kuttikrishnan
Nair, Member, Lok Sabha, was
arrested by Circle Inspector of
Police, Kozhik~de, at Kozh -
kode, at 8-30 A.mM. trday,
under Section 38(2) of the
Kerala Police Act, while the
former and six others were
doing obstructive picketing in
front of the Peirce Leslie
Office. He did not apply for
bail. He s being produced
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and Safety) Amendment
Bill

before the Magistrate with
petty case charge-sheet today.”

(2) “Shri K. P. Kuttikrishnan
Nair, Member, Lok Sabha,
produced with charge-sheet in
Calicut Tcwn Police Station
petty case No. 199/61, before
the Additional Sub-Mag:strate,
Kozhikode, today noon. The
member is remanded for one
day in the special sub-jail,
Kozhikode, today afternoon.”

12.25 hrs.

COAL MINES (CONSERVATION
AND SAFETY) AMENDMENT BILL
—contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Sardar
Swaran Singh on the 2nd May, 1961,
namely:

“That the Bill to amend the
Coa] Mines (Conservation and
Safety) Act, 1952, be taken into
consideration.”

Time not allotted, Time taken is
one hour. How many hon. Members
want to participate in the discussion?

Some Hon. Members rose—
Mr. Speaker: Let us have one hour

more, Shri Braj Raj Singh may
continue his speech.

st wwow fag  (fEdomar)
weqe qEYET, e X wg @ 9 6 AN qg
T gRTE ¥R AT W wge
HY AW § ITH wearw § e oIy
© QT TIAT TFT T | ¥ aT w0
T3 & ¥ ag 7 sOw e Quaw o
¥ e s wTgY § | AT e v ot
TET { T, €W @ L L TN
TmTAaY A N A0 e ¥ 3¢
Tt vy fF 7 Qu AT TTUT ATEIX
ATz ATEA WAd WY ArdAT 9 AR
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W O ] AT WA W &Y ITwy A
glam [ ¥ fad ag srmr amr Y &
gl A% WEAT AT WA W Il
w1 gara §, § qaAar § f¥ IEN 97
®dt 7 a1 7 3T 1w aw@ A ok
TR qTETT T F T W A [ET &
foa 3 o @ 39 § 9t Srady agrmar
RisgRNggFargagarag & fr
I Ay T frY gafeeg e &Y
sqFeqr ®Y a7, AfFT gW 7€ @A & fw
w7 WERY T FWA F O IAR
N HAy e FF T LR
ag v 91g g fa #wn ag weraan
WIEAZ GF2T &1 A AZA § I §F
fagq gfawr 237 & oo £ o w8 @
T IFA w®AF F IARA T W FE
U TIA ATHT )

TH A1 0T §79 § § 07 77U
BYYT FIGA FT Tl & AZTA) FraT A AH
qz &< T | qg BTAT TEIEAT ¥ €T §
Faar 3m 1 7 F F 07 gEE QI H
g1 a1 W = v g qre g
& o a% gw srgAr e & ox fafzgy
sitfa faaifoa agi w37 fx foras gnifas
FEF, A A O & Jgrer F AT
EyaT I, A ITH L AT A FH ¥
T q® "N oo w5y feqr A faa
AIT, a9 a% 4 AWANW § f¥ Fq7 o
€F T g¥2 T F GHF T A AT
®m | gafan & agm fr g9 79, o
f& g3 faa 0T faare @ 71 g, TR
N TTF ¥ 5@ TQ@ % fodr arwar &
W & o fok qofes qfw
gvadla DIAT & wART NG4S0 T
o F¥ TATqT A7 a% | fava At w4 A
g w1 wrg 3 fa wew afraga gra
FIFAT T4 % I § ATFR 1 JIF &
1 Ffa wrArdy vy At § oW g
R # A AW TS I G § IR
T X T § & AT T q¥S 3T
492 Aj LS—B
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wraer 3 & fae e gwaeffa QYo
¥ s feady opn fratfr dr g ?

T YT ISMAT TAT AT AT CF
ge & W wit ff guw art § vt
g€ | wrATy wAfr wEw ¥ ¥w faw
Y AT WY gU W9 ATO0 § wer fw
T IR 2T & foo wg FYow @)
AT FTA & arEey § g fAfeaw s &
£ T FE T, qAT A FNA A F 0
q AraT g oA wgeg #r sfsart o
Tar w39 ArNfie &y § oA
qT g9 q¥ FHAT § A i wraer gl
& w1 v § A% e Farer W Prgre wr
&1 WX ZAR St Wiz A fe ey Wi
frgre A st e o g & &
JEAT AT § 6 Fa1 18 139 T FAA
g wr ) gfr & faare fwgr o
g1 & a1 A1k ¥ A afew & fawre fEar
AT T & @19 T T fp &ra & g &
a4 g Aifr wrmay gE g @
wgTT gt g {5 fom g€ & wor
Rarfre IR i J9aT 9T GHT
qEAT § AT AT & F14T € K O
§ araar wgwl fe o &= § qy ¥
grrre 7 nw Aft faeifer 1§ ar
wrae & are # oA ag Aifa say afy
fratfer & o ? ¥ frage ¢ fw
AT 2@ & fAq ®1qA €1 0% §1 e
frat w71 % 959 9T grerT fawre &2
faad f& a1 @1 rgen @1 & g I
& 3% fwdy 7z w1 feamemzx 7 @
I &x & qeraw & A fw woren oy
& qry 982 § | 9T g a7 Ayl fegqr
wi a7 tu & fyg $1ga & ow &
g feaT agi € wdy Ay & I "v
waaT o1 @ 3¢ feaa § TAwT IR
37 41 4 71 f® 1790 {4 & 9H aH
§ wfaw affar 7gur o a8 qwam
g 1 gafag wa firdga § v a7
£ 5w qv fawr we f& quy gt qw
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[ awasr feag]

¥ fqo o @ fge & $a fauifa
T & 9 ¢ @Y fagr, M AR
I & ARt g1 ¥ fEa gifa
grit w1 amr & 97 A fEaa @
grm, WX zA Wi ) @y grfa #
TR T & 3 7 oA faar a2
I &Y AT F F Any gE0 AT @f
§ srAm f& g o W w4 womw
s fa=ic vz FF

W faet & a9 & vy § o
TEET FT T AR @O FIF ATGF
g AR A IEH @ F@rg | afaA
% foe wem W ff oS & grer
W adw ¥ o gy fawgm afsa
FOHETT  ®Y WA Z19 ¥ A Ay |qrfgo )
€q & qarfaw o« off a8 918 Afefew-
o ® Era Fr g7 fra 9 varde
T 2 AN T AIE F QA Y /T qq7
% % UF F3I¥ 3G | T 9 34
arg s & fw famavag jeys ®
YT 9T ¥ T qE F A FW oawg
GUT I ®YIY 9T 35 77 &Y & fgwra A
s a1 @ O W wE =5 qv
ty 7 W/ §F RE AR W
farst & wTT & TR & ATT §30 A &
T AT AR Yo W IR FAA 1 W
o€ &7 ¥ wE F WX g7 AW -
o wgr J[T Oy Uw famroiimam R
W1 W TP & ArfTE I 9%
Wik W & oftarw 9% |7 9Ex
q¥mr ? ¥®EE § g 4. S @y w
§ fr wdw W for od @ W
wwi faar o @ ag 99 & qfamew
Wy Y FW AT & 1T A AW
qrft & wErn & A M e aeee
Jurfr & g § § I Ry W
waw Ty ¥ fA geariar 392 a9 A
g fadte wgrae & WY gl o A
N fs g oy oM g @
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Ig%1 of e g @@, § guear
ifrmsfmama & @R
T T HEY 9T A a<g & faw w7X
T AE@ &0

IS F19T T # IS F1 qfT-
=9 =g fagar  gar § saar e
T i g 3 dfF sw Ay
T F7 F gH 99 T AgIAAT 2 %A §
a1 T ¥ FEQE | § AR HIN § 98
FgaFa g F o F3 T Sy
mft OFTESw F wmT ¥ I H
TAT AT FIE { FAT 20 T TAT
AT 9 | Fg FHINT L IART }
O 9 9T AT L FUT AT 3o AT®
FYQT AT G AT IHET AT g FITT
f& =4 fawmr s fF o g fromar
QA FY IETE 1 A TAfAar der
grit | zafaw & &g agm f& ™
Y 97 e @ e g
a1fgw, 7a  ggHl 9%« faar S
wifed  a@ QTS TAE @ A A
gt srfew 1 G ¥9E WA T
wrnfis I ¥ sw agTe | "graar
¥ o @ & gmferfa ag o=t
2 wfMuE W W 97, ®9F
TATH § IEN, HYHRTT K qgF § THAET-
% faa &7 &1 wfge o 3@
freT wfee e ®f T gg At
gAY T e fe oqew & wiifs
FeTe X Sfewe ST 9¥ 6 -
whifer a3 oma | & =g fe SR wRRT
™ A W 97 Teia-gas e
w1 )| W W W fas § w1 N a
& oot @ avSw & aw o Afe-
febe & o100 ®9 & *9 § TS
WA | I A ¥ T g
fow § ¥a9 ggAe Sunnfaal  w
fr sy P EETAEHY AW
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qE g fFosaEaa Y
T TR I A W ) § g
STEaE @I & ATFA®Y ®Y qEgrgar 2
ST T U Y wEEE 9 & g §
T F FWAFEATINA F &1 T
JERT & g9 TS X F ¥
it ® qar § 9y AW e T@
T § | & g AR S A H
e ® § AUAT Afq ¥ o F:2)

o= & & WO 39 O #) o7 gga-
Fn f& @ oF FEA F A
N Afs &1 A IO oaga @
i @F faa s frawa )
g® dR & g q9adw qvear §
FION F N FT A FEW TEAT P
IR INF o wregw miy
¥ ow giafeaq a8 Ty & @
I AT g @ fF araEr
qF ¥ g dR ¥ g% FR )
FOT AT FZE X 9 FgAT 9w
AT W 99 N7 Y & urEEn
g BT gHA g qew A wiwifs
JqrEA W fau g wm AR @ @
ATAM  FfE  FGAT AT R EH AT
qT qgeT A qEiT | ¥AfAg & agm
gfrsmy &g ¥ W, AR
#, ¥ & grr-ue Asy  faifa @)
fom & gu g gaadffa g & @Y
®IYY FT JYIET FFAT AET & I A

e Awe Sy ar §x1 A
Al
Dr, Melkote (Raichur):  Mr.

Speaker, Sir, it is a well known fact
that during the Second Five Year
Plan we have not been able to raise
sufficient amount of coal that the
country needed and we have not
been able to meet the targets. Equal
hag been our difficulty with regard to
transport of coal also from the pit-
head to the various places where it is
needed. In view of these difficulties,
I welcome this Bill that has been
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presented to this House by the hon.
Minister.

But I have carefully read the state.
ment he had occasion to make yester-
day in this House, I had expected
further clarification with regard to
certain points, but they are not
there. In view of that, I felt I should
express my own feelings with regard
to this Bill here today,

Sir, so far as giving protection to
the railways in these coal mining
areas is concerned, nobody has any
objection; in fact, we would welcome
it. But the other aspect of the ques.
tion, that the excise levy is now be-
ing ratsed from Re. 1 to Rs 4 is a
thing which we have not been able to
understand clearly, If the excise
levy had been raised in  previous
years, the object for which it was
raised was entirely different, Today
we are raising it in order that more
coal may be obtained from these
pithcads,

Now, so far as the raising of this
coal by depillaring in  these coal
mines is concerned, one hag to under.
stand that the present agents of the
coal mine owners have not to explore
whether coal is there or not. They
have not to create new pitheads.
Everything hag been created and
money spent already, and they  will
benefit to the extent of millions of
tons of this coal, Instead of taking
this levy from them for giving this
benefit, the Government is trying to
tax the consumer by raising the levy
from Re. 1 to Rs. 4. I have not been
able to understand this aspect of the
question, and I personally feel that
this amount of money should not go
to the help of the owners or their
agents, but it should go to the benefit
of the nation as such. I have, there-
fore, Sir, objection to this increase
from Re, 1 to Rs. 4, and unleas the
hon, Minister gives a satisfactory
answer in his reply we would not be
convinced with regard to the incresse
in this levy.
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[Dr. Melkote]

Thep there ig the question of quic.
ker movement and removal of the
bottle-neck. in transport. The hon.
Minister has said that carrying of coal
by sea costs more, It is usually found
that any material that is carried by
sea is carried at a cheaper rate than
what obtaing in the railways. Here
it ig the question of the lead, and
therefore the Minister mentioned that
possibly the western coast would have
to bear a heavier amount of money
in this mode of transport. In order
to benefit them, he said, this part of
the levy may be utilised that way.
Sir, places like Hyderabad, Bangalore
or places in the interior have not the
same advantages as the western coast
areas, particularly Bombay. If this
money is to be paid for industries
which are already tn an advantage.
ous position, if this money is spent in
order to benefit them, I would request
the hon, Minister, since the money is
being raised by the public, that there
should be an equalisation in this price
of coal, that there should be a
standard price for coal all over India,
whether it is Bengalore, Mysore or
Madras, It is that way that industries
would benefit, and there would not be
this unhealthy competition; otherwise,
Government would be helping a
particular industry in a particular
place which has greater advantages
than the other. I would like to un-
derstand from the Minister as to why
this is being done, So this part s
objectionable to us, Thirdly, a part
of this coal is being carried by sea 1
welcome this, But the hon. Minister
has not made it clear that this coal
that has to be carried would be carri.
ed by national bottoms alone and
nobody else, That would help the
industry in acquiring more tonnage
and give more employment to the
people, Therefore, if this is to go to
help other shipg that are plying in
our national waters, it would not be
a welcome feature. I personally feel
that these three aspects of the ques-

tion should be dealt with by the hon,
Minister and a satisfactory answer
given to us.
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wto Tote fag (Jgas ): weaw
g, FHA 9T JARAF  TH
TIAT BT T q APT HT T TIGT B A
FA w1 AEFR TR T @ s
§ A & WR A T @ w1 g
o §ff @ A Faw
JqTET FT T F oy afe sy
& 4 JEFT N R AR T ™ 7y
T A g @ it aw
cc AT ¥ a1 ¥ AYGY & I
FAM GAT 4T | Iq & 99 UG
iR TfF g F az R ATy
MR AT IF @ F R a@TaFATS |
yfF g Ara@fs wAew ¥ ag
qmar f& w & ffusefesy & a0
U faar 9@ & @ wiewe w7
AT AG FAT M@y | W "Y
A gTed s e fag S
Fagwwe frar ¢fF ggwv =w
fro s s @ @ @ wwfeg
qarar 91 wr ¢ fF fae S| ey
) FOIT GGAAT ¥ AT A wEAA &
JaEF & ot 78-a¢ (orafa § 3T A
HEET qgaTAr ¢ 1 & Fwwmar g fe oS
W AR A A Fga § q gUIL IAAAT
R gafmerfaufrar & 2
fF T 2 fgen wfas farFA Sy
WATEHAT g WX ®IgE FT IR
YT JF Al AW I IF TW W #Y
I R AR GTAG & a1 W
AR WTEAFAT I@ AT K7 @ fw wmy
F IATEA  FY AT AT |

o f sy & @ F 'Y
TRITzE § @A & 1 I W oA agi aw
gfe € &% T 7 7 A OE =
faias &1 W E | W & AT v A
tar o o fran ¢ 5 SR w7 JHEA A
TR & I § Afew B Sy
W Hafem AN TR RS
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Mg ¥ A Hg G A1 A R
o AR ¥ ATt &1 @ o §
®H T AT, T AR TE WTAWE
s g ¢ f5 ey A g W@
w WA ang ey yaew  fwgr g
TEY &1 Y qTHAT ¥ N & 9
W FW  FT gAE &Y §F q9q
wiferare W fdas Aamman @
2

weqe wERE , # e g o
HATIT A G qF FUA & IOEA &
Ty g, Ml AW & wRY ¢
FULT Yo AT 24 IJERA  FA §
qET TE@T § | Tg AT INARA AW
g ¥Ew Wxae  qefrafa g &
7@ agrar arom afew afsaw qaeT
gra ft agET AT | 00 A TH
art & #0F T ofedw dwRT GaT
M | wa TH gre| ¥ X R 48
Fgmm ¢ f&  wmae  geiefaat @
war @t wr O d aEwan
g 5 ag e a7t wgar @, T
Fa sENT ¢ W@ AT ® W
Her i qfers dweT Fgg T @
o ofes dwT gamn ®=w X o
T 9% AR W N Iwfa Hagaw @
A%, YW ¥ T INRA T
mAN At @ ¢ IR
L WY A ATH I IFHT Y HfA-
Ta AT I ¥ wg e Gfsaw v
W qg¥m 1§ o woraw fag o
anfx & § J@ IFA ag &
g o g ag @A § fE 9w
W R TR/
FTERCE § WA agArt 3, I
T IW FraT Y ag=rT wfgg | s
WA fix & g ok
gAY Y, W A Y, W@ FEefy
g ar wak A g, g% w WA
¢ wRagamm & fed grawEw
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a1 gfaam w7 a% fiF qone & weaT qur
@ Al & AT ot fow W @@
wyawt §ne, fage Tonfe # e san
g, 9 WA o e 9@, @ @ @
TG AR AT gRY | 3W T § WK
TF FT FY I{1QT AT § A FY £ AT
grar ¢ fE gg Savmfad) & g 4
ar7 a1 fedr ST FrOA ¥ 3w
MNATE 1A AT AT & qH
Y FId grir o

W™ X qe-gq § gg W fAga
w1 g g fr o S@t aw we w6y
T A I F7 1T, WX & WY fagre,
e TETfa & W O & A A
W FF ar ITT AT & WY FG TATHL
# Z® & @ FT qGATAT N I, A 7
sy am@ grly 1 agr foaar sger
TTAT AT qE TH! § AT ATF AT TAHT
wawa qg g1 W & I ST '™
T &, a8 ¥ fFar o7 @3 ) W=E
* qm@ o TAA Fa9 Al & fF o
#Y R AT A HF q@ I AR gAg 9T g
qgaT @& | F wrgan g 5 9gr 9rer aga
AT FAFTAAT FAAAAT T I A
e ad &fag, WF T
T A1 & fau @9 feqr 9@ agr
IF F FIC N NI qGT FAT W
wrEg QAT 8 a1 IFET o gafgeraw
FE X g fpar w0

Shrimati Parvathl Krishnan (Coim.
batore): Mr, Speakcr, the object of
this Bill seems to be three-fold;
firstly, to erect aerial ropeways in the
Jharia and Raniganj coal fields for
supplying sand to the prtvate mine.
owners for stowing in the interests of
safety of life and property and also in
the interests of conservation of our
coal resources; secondly, to subsidise
coastal shipping and, thirdly, to
finance the mine-owners for the com.
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pulsory  execution of

measures.

protective

Sir, it seems that there is no
quorum very early in the day.

Mr. Speaker: Those hon. Members
who are interested ip this Bill area
all here.

Shrimati Parvathi Krishnan: It
seems to be an important Bill. Coal
ig a very important subject.

Mr. Speaker: When other hon.
Members do not take interest, that
can I do?

Shri Braj Raj Singh: They are
busy in the Central Hall.

An Hon. Member: We are going to
be taxed for this.

Shri Tyagi (Dehra
lunch hour,

Dun): It is

Shrimati Parvathi Krishnan: It is
not yet lunch hour, Onc chould not
be hungry before 1 o'clock.

Mr, Speaker;: We are at present
in the general discussion stage. When
it comes to the question of voting,
they will all come.

Shri T, B. Vittal Rao (Khamam):
But it is a very sad that we have no
quorum even before 1 o’clock,

Shri Warior (Trichur): This is not
very good, All of a sudden they rush
in when the bell rings and without
knowing what has happened in the
House they vote either ‘Aye' or ‘No'.
There are not even half the number
of hon. Members required for the
quorum.

Shri Tyagi: It is lunch hour. It has
been our practice that during lunch

Mr, Speaker; I know. But lunch
hour is from 1 o'clock to 2.30, It is
not yvet 1 o’clock.

Shri C. D. Pande (Naini Tal): They
have gone for an early lunch,
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Mr. Speaker: I will have the bell
rung. Now, there is guorum.
The hon, Member may continue her
speech.

Shrimati Parvathi Krishnan: This
is the result of not discussing the
Department of Parliamentary Affairs
during the Budget debate.

‘The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I cannot bring them and keep them
in my lap.

Mr. Speaker; In view of the com.
ing elections at least, hon, Members
must be present in larger numbers in
the House, I propose doing one thing.
1 shall ask the office to take note of
the number of hon. Members present
and put up on the Notice Board divi-
sion numbers of those hon. Members
who are present from 11 o'clock to
1 o'clock, then from 1 o'clock to 3
o'clock and from 3 o'clock onwards.

Shri Tyagi: That will be too res.
trictive. 1 would beg of you not be
order such a thing. It will be too
restrictive.

Mr. Speaker; It is not a restriction,
‘Whichever hon, Member is here is a
representative of 8 lakhs of our popu-
lation.

Shri Braj Raj Singh: Now it is
9 lakhs. !

Mr. Speaker: Yes, now it is 9
lakhs, They must be here from
morning till evening. I do not know
what other work they do, Hon. Mem.
berg should be here not only for
speaking but also because there is no
much of education. All that I know
about the distant parts of the coun-
try is what I went on hearing here.
There is nothing  particular, Why
should one deny oneself even the
pleasure of knowing something? 1
would appeal to Shri Tyagi that ins.
tead of pleading for the cause
of the absentee hon, Members he
should go and bring them and tell
them that it is not all right. It is not
all right We are trying to set an
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example, Even bofere 1 o'clock they
are all gathering there in the Central
Hall. 1 sometimes think that I may
have a session both in the Central
Hall and here simultaneously and ask
the hon. Deputy-Speaker to preside
over there with myself presiding over
here and carrying it on.

Shri Satya Narayan Sinha: All that
you have said is off the record, 1

suppose.

‘Mr. Speaker: ‘Why? Let future
generationg know it. There ig no
harm.

An Hon. Member: There should be
a penalty attached to it.

Shri Tyagl; It should be the
moral duty of the Party leaders or
their whips to see that their Members
do not absent themselves.

Mr. Speaker: I expect that for
official Bills, the official whips will
see to it that there is quorum and for
non.officia] Bills all of them together
will jointly see to it that there is &
quorum,

Shri T. B. Vittal Rao: Then the
hon. Minister of Parliamentary Affairg
will withdraw those words that he
has used, namely, *“I cannot bring
them and keep them in my lap”. It is
for the second time that he has said

80.

Mr. Speaker: He refers to his own
Party Members.

Shri Satya Narayan Sinha: I can
only appecal.

Mr. Speaker: ] told them that the
hon. Minister referred to his own
Party Members and not to hon, Mem-
bers belonging to the Opposition,

Shri Satya Narayan Sinhs; Shri
vittal Rao is my ocounterpart on the
other side, but perhaps he does not
realise that sometimes none of his
Party Members are there
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Shrimati Parvathi Krishnan: We
take it on a percentage basis.

Shri Warior: At least one hon.
Member from our Party is always
here.

Mr. Speaker: Has she concluded

her speech? Did she get up only fur

the purpose of objecting about quo-
rum?

Shrimati Parvathi Krishnan: No,
Sir, I had just started.

Mr. Speaker: Then she may con-
tinue,

Shrimati Parvathi Krishnan: Ac-
cording to the provisions of this Bill,
it this Bill is passed, the result will
be that there will be an increase in
the price of coal and we will find that
immediately steel, railways and so on
will be the major sufferers. What I
would like the hon. Minister to tell
us, therefore, is this. How far is this
increase going to be justified because
we have seen how during the past few
years many concessions, particularly
with regard to price, have been given
to the mine-owners? In fact, if one
looks into the recent speeches of the
Chairmen of the Mining Association
and of the Federation at the annual
meetings, one will find that there is a
mention in a very appreciable manner
of how these concessions have been
given to them. Therefore while this
increase and this concession are being
given, we would like to know as to
what exactly are the safeguards to
make sure that the production of
coal goes up and that at the same
time the various other measures with
regard to safety and conservation are
also really adhered to by the mine-
owners. This, to my mind, is one of
the most important aspects of this
Bill.

Secondly, we find that there is go-
ing to be a subsidising of coal that
will be transported by sea. Is this the
only way in which the question of
transport of coal can be answered ?
It is true that there has been a bottle-
neck and a scarcity of wagons to
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move the coal. Therefore it is neces-
sary to find out other methods and
routeg for transporting coal from one
area to another and particularly to
down south. But why is it that we
have to rush in to subsidise the pri-
vate sector once again? I would like
the Government to consider the wider
aspect of taking over coastal shipping
and seeing how much Government
itself will bear so that it becomes &
more integrated policy and integrated
financial scheme of the Government
itself and how far this could be taken
up.

Then, with regard to the question
of assistance to be given for stowing,
apart from actually supplying the sand
by the ropeway, we find that it is »
question of the mineg being in a state
that is far from happy. When we read
in the newspapers and also when
time and again we find the question
of accident; and so on being raised
on the floor of the House, the question
arises whether it is that no proper
check and supervision is there to see
as to how far the safety and pre-
cautionary measures are being taken
by the various private mineowners.
Under the regulations, as they exist,
and under the practice it is for the
Coal Board to see to it whether the
stowing operations and so on are
there and how far the subsidy that
is given by the Government is being
put to a proper use. In so doing, it is
not only the question of the lives of
mine workers, which is, of course, of
primary importance, but it is also the
question of conservation of coal and
of seeing that we nurture the coal re-
sources that exist in our country.
We find that during the last so many
years with all the assistance that has
been given for stowing only about
one-tenth of the mines have really
taken up stowing. I would like the
hon. Minister to clarify the difficulties
that are being countered whenever
this question is taken up, namely, the
question of what measures Govern-
ment is going to take beyond sub-
sidising and beyond just giving the
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monetary assistance that they can
give. What further measureg are going
to be taken to guarantee that this work
is undertaken in a proper manner so
as to see that these accidents that
have been taking place as a result of
the absence of this work are rapidly
brought down and are finally elimina-
ted altogether? For instance, during
last year (1960) there were a number
of serious accidents. What usually
happeng is that only such accidents hit
the public eye, or are immediately
taken note of, where there is fatality.
As far as the coal industry is concern-
ed, it is necessary that we should look
to the number of serious; accidents
which lead to serious injury. In 1960
the number is by no means a small
one. The number of serious accidents
was nearly 3,000 and the number of
seriously injured is nearly 3,000. This
is no small figure. When w, are discug-
sing a Bil] that concerng the conserva-
tion and safety, we would like to know
from the hon, Minister the steps that
are going to be taken to see that
these accidents come down, Stowing,
as I said, is an important thing. We
would also like to know from him
what else is being done in this regard.

13 hrs.

Mr. Speaker: How many of these
accidents have been due to non-stow-
ing?

Shrimati Parvathi Krishnan: That
is what we want the hon. Minister to
tell us. This report gives only the
whole figures and we would like to
know from him, how many of these
are due to non-stowing.

Again, Sir, we are told that the
entire coal area of Raniganj and Jharia
is becoming unsafe. Underground flires
there, it is said, are widespread and
the villagergs are becoming panicky.
We would like to know what steps are
being taken by the Ministry and the
Coal Board to check this, and also to
tel] us the exact position, so that we
may know how far these reports are
true and whether this panic is justi-
fled or not. There are reports that
even cinema houses are being closed
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down and that whole villages are
wondering whether they should move
or not. They do not know where to
go. It is said that smoke is seen emer-
ging from many areas and the sus-
picion is that there are underground
fires and there are a large number of
gassy mines there. What are the steps
that the Ministry propose to take not
only under the provisions of this
measure, but also under the powers
they have already to see that adequate
measures are taken to prevent any
major disaster in that area and the
coa] production that we have targeted
is achieved, They should also see that
the mine-oweners do not play with
the lives of our mine-workers, with
the prosperity of our country, and
with the production of coal, without
taking into consideration the wider
national interests, particularly when
they are being given these concessions,
when they are being given an in-
creased price and subsidies by Gov-
ernment.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Sir,
I have formed the impression that the
general principles underlying this
Bill are acceptable to hon, Members
who have participated in the dcba e
and I venture to reply to some of thn
points that have been raised in the
course of the discussion.

Before I touch upon any ofRei” Mat-
ter there are two points which call
for a reply. More than one hon. Mem-
ber has mentioned that the excise
duty is being raised to help the pri-
vate sector and in that connection it
was said that the mine-owners in the
private sector are sought to be helped;
secondly that private shipping com-
panies are proposed to be subsidised.
I would like to clarify the position
that neither of these two fears is cor-
rect,

There is no question of subsidising
the coastal shipping companics. As a
matter of fact, it is hoped that a: a
result of the increased traffic and as.
sured traffic, it would be possible—
at any mate it should be possible, for
the coastal shipping companies to re-
duce their freight. Already the Minis-
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try of Transport are carrying on dis-
cussions with the coastal shipping in-
terests with a view to bringing down
their existing tariff rates. So, there
is no question of subsidising the coas-
tal shipping by means of this sub-
sidy.

It is a fac. that tran.port by sea is
more costly. It is anticipated that even
after he efforts of the Ministry of
Transport succeed in reducing the
sea tariff resulting from movement
by sea, still the co.t of transport by
sea would be higher as compared to
cost of transport by rail. This is partiy
due to the fact that the railway
tariff over longer distances happens
{0 be already subsidised in view of
the telescopic rales applicable to
longer distances. Above a certain
distance, the railways charge the same
freight for transport of coal irrespec-
tive of the distance. That obviously
means that the railways are incurring
actually more costs in transporting
coal over longer distances and are
charging the consumer less; so an
element of subsidy is already there
in a way when transport by rail to
longer points is involved, We have
undertaken that scheme in order fo
help the consumer situated at a longer
distance. Although there may b, a
slight conflict between the consumers
that are located nearer the points of
production and those at longer dis-
tances, still I think, that, on the whole,
it is a fair decision that the entire bur-
den of transport is not loaded on to
the consumer who happens to be
situated at a long distance from the
point of production. Whereas a public
undertaking like the railways can
undertake a scheme of that type of
enforcing telescopic rates where
longer haulages are involved, we can-
not expect the private shipping
companies to undertake this part-
financing of their cost of transpcrt
when long haulages by sea are invol-
ved. Therefore, in the ultimate ana-
1ysis the rate of transport by sea works
sut to be higher than the rate which
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is actually chargeable when coal is

transported by rail,

It must be clearly understood that
what the railways charge for these
long haulages is not what the railways
actually incur by way of cost. It is far
from a commercia] rate so far as
railways are concerned. It will, there-
fore, not be correct to say that ship-
ping companies as such are being sub-
sidised. We are extending the prin-
ciple that those who have to be sup-
plied coal in this emergency by sea-
route should not pay a rate which is
higher than what they would other-
wise pay if the transport were by rail.
This little additional cost which con-
sumers al] over the country should pay
is from that angle justified.

While on this, I would like to
clarify one other point. The Members
who come from States which are a
little farther from the centres of pro-
duction have urged that there should
be a unform coal price at all rail-heads
whereas the Members who come from
areas where coal is produced have
voiced their objection to this scheme.
I can understand this conflict of in-
terests; and conscious as we are of this
conflict of interest;, we cannot go
whole hog in making the price of coal
uniform at all rail-heads. But steps
such as, for instance, telescopic rates
when movement by rail is involved
and the element of subsidy to reduce
the cost which would otherwise work
out if it is transported by sea, are
steps in the same direction,

I am mentioning this, because some
hon, Members who on the one hand
strongly advocated the scheme of en-
forcing uniform coal prices at all rail-
heads have, in indirect manner, tried
to criticise thi; element of subsidy to
meet the additional cost of transport
by sea. T feel that that criticism is
not valid from those Members who
have advocated a uniform price of
coat at all rail-heads. It is true that we
cannot accept that suggestion in its
entirety. Still, when the rigour of
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that is sought to be mitigated by in-
troducing an element of concession by
reducing the freight when long haul-
ages by rail are involved, or when
transport by sea has to be undertaken
and the cost works out to be higher,
then to bring it at a level with the
<ost of transport by rail, are steps in
the same direction. Therefore, any cri-
ticism from those friends who are ad-
vocates of a uniform price of coa] at
all rail-heads, does not appear to be
valid,

. -~

While on this question of movement
of part of coal by sea, I would also
like to touch upon another matter
which has been mentioned by Shri
Braj Raj Singh and also by Ch. Ran-
bir Singh, that is transport of coal by
road. This matter hag been engaging
the attention of the Government, of the
Coal Board, of the industry and also
of the various consumers. We must
clearly understand that there are
certain limits with regard to the
capacity of our road system and trans-
port system to carry coal by road. It
is not my intention to go into details.
The present state of roads, the avail-
ability of trucks, the conditions of
bridges, the over-crowding that al-
ready exists on certain section; of the
road are factors with which hon.
Members would be quite familiar. In
spite of all thesa difficulties, there is
at the moment a sizcable transport of
coa] by road. It must also be under-
stood in this connection that move-
ment of g commodity like coal over
long distances is not feasible by road.
The cost will work out so high that
it wil] become prohibitive, and any
attempt to subsidise the movement by
road over long distances will land us
into difficulties which it will not be
easy for he coal industry and the coal
consumer to bear. At the moment I
think as much as roughly about 1}
to 2 million tons of coal is actually
being moved by road; and the main
centres of movement are the consu-
mers in Bihar, Bengal and maybe, in
certain parts of Orissa also. We have
tried to help this movement as much
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ag we can within the physical limita-
tions which I mentioned a moment
ago. There were ceriain restrictions
before, mainly with a view to en.uring
that realisations of excise are not
evaded. But we are trying to simplify
that procedure so that the colliery
owners may purchase their coupons
for excise and when they load a truck
they could is,ue the coupon to that
person and credit the same amount.
Some such simpler thing is sought to
be worked out, so that difficulties in
the movement of coal by road may be
minimised. With all these steps that
might be taken, there will always be
limitations with regard to the move-
ment of coal by road, particuiarly over
longer distances.

Another fruitfu]l avenue which may
be thought of is the movement by
rivers. In most of the other countries
a good part of coal and iron ore moves
by ships, by even country craft and
the like, and river transport is being
utilised. It is not my intention to go
into the details of our transport
system. But unfortunately we have
inherited a transport system which
paid very little attention to the utilisa-
tion of transport facilities which the
rivers can provide. Surface transport
has, by and large, been neglected.
Now, we cannot do away with facts of
geography. Our canal system, our
bridges, etc. have been so designed that
they have placed a physical limitation
on transport of all these bulk commo-
dities by our river system. Still, in the
long range, this is a matter which re-
quires consideration, and already some
thought is being given to this aspect.
But these are long-range prohlems,

We are faced with the immediate
problem of short supply of coal at
points which are situated at longer dis-
tances from the main centres of pro-
duction. To supplement their require.
ments it is necessary to take some
quick decision, and it is for this
reason that we decided that ‘the
movement by sea should be stepped
up. This, as I have already indicated,
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will strengthen our coasta] ghipping,
which is all to the good. It is likely
to result in a reduction of the tariff
rate of movement by sea which, again,
is a step in the right direction. And,
thirdly, by raising this excise duty
the diffrential between the cost of
transport of coal by sea and the cost
of transport of coal by rail will be
minimised to a fairly large extent and,
therefore, the consumer at these
distant poinis will not be hit.
From whatever angle we may exa-
mine it, this was the most practical

approach and we have, therefore,
undertaken this measure.
The second count on which the

additional subsidy is sought to be
utilised is to finance the central rope-
way scheme. Hon. Members from
various parties have generally wel-
comed the stowing activities. That is
a; i, should be. Both for safety in
mines as well as for conservation
purposes stowing is necessary. The
question a; to whether it should be
subsidised and continue to be sub-

sidised according to the existing
system, or whether the central
ropeway scheme should be adopted

is a point about which there appear-
ed to be some confusion in the minds
of certain hon. Members. At the
moment there are stowing subsidy
schemes which have had the general
approval of the House. Because of
difficult mining conditions in certain
areas it was found necessary, both
from the angle of conservation as well
as from the angle of safety, to
encourage stowing. That meant addi-
tional expenditure. In a controlled
commodity, when additional expen-
ture is involved, there should be wil-
lingness to face that in a practical
manner, and we should not be carried
away by sentimental ideas. If it were
not a case of mineral development,
then we could apply approximations,
but we have to realise that mining
conditions in various mines are not the
mine. There may be an open cast
mine, there may be a deep mine, there
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may be a gassy mine, or there may be
a mine in which a large quantity of
water may be gushing from under-
ground strata, and so on. If we want
to have some sort of a pattern of a
controlled price, which appears to be
the consensus of opinion in the House,
then, either we take into considera-
tion the difficult mining conditions and
push up the prices of that coal also
which is mined from easier areas,
which may not be in the overall inte-
rest or adopt other methods; if we do
the former, then the coal price has to
be fixed at a level which approxi-
ma.es the difficult conditions in the
various areas; then, certain cases
would be left where the mining con-
ditions are difficult, and these are
there not on account of the creation
of industry, either private or public,
but on account of the freaks of nature;
there can be more gas, or there can be
more water, or the depth can be very
much greater, or the seam may be very
thin and so on. So, if we do not take
into consideration these differentials,
then, we should be prepared to face a
situation where people will not be
interested in producing coal from those
areas where the cost of production
comes out to be higher than the con-
trolled price. So, other methods have
to be adopted. I think the stowing

subsidy is a step in the right direc-
tion.

Stowing is necessary both for the
human aspect of safety as also from
the angle of mineral conseivation.
Instead of giving a higher price for
that coal, it is better that this addi-
tional expenditure js shared by others.
That again is an approximation to the
idea of uniform prices. So, that should
be a welcome thing to those quarters
which are advocates of a un‘form price
a¢ all rail-heads.

If we recognise this as our basic
approach, then it does not take long
for us to come to the conclusion that
a central ropeways scheme is more
welcome than monetary help by way
of subsidy. The great advantage is that
sand will be conveyed over longer
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leads; therefore physically, it can be
available; secondly, the administration
of the subsidy may lead to some of the
defects which were pointed out by
some bhon. Members, namely that peo-
ple may make exaggerated claims,
there may be malpractices and the like,
but the possibility of such malpractices
is very much reduced if there is a
central ropeways scheme, so that we
supply the thing physically rather than
give monetary assistance.

So, if we recognise that stowing is a
good thing, then stowing by means of
a central ropeways scheme appears to
be a much better proposition, as com-
pared to administration of a monctary
scheme. From whatever angle we may
examine it, the scheme appears t> be
a reasonable one and it should be
supported.

I think a fear was expressed by Shri
T. B. Vittal Rao that most of the
money would be consumed in this
ropeways scheme or for stowing sub-
sidy, and very little money would be
left to subsidise the higher freight for
haulage of coal by sea. That has been
carefully looked into, and the quantum
of excise duty will be so modulated
that the quantum of subsidy on move-
ment by sea will not be eaten into
for the ropeways scheme. It is for that
reason that an allocation of Rs. 3 crores
has been indicated. But this point will
be constantly kept in view, and it will
be our earnest endeavour to ensure
that both these things which are com-
plementary to each other are not work-
ed in any manner in which the one
will h't the other or eat into the other.

1 am grateful to the hon. Members
belonging to all the parties, who have
all welcomed the amendment relating
to the protection of railway property.

1 do not think that any other points
remain. So, I ocommend my motion
for the acceptance of the House.

Shri Braj Raj Singh: May I seek a
clarification? In regard to the move-
ment of coal by road, could not s~me
provision be made by which, up to a
spec fied distance from the coal mining
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area, say, 200 miles or so, only move-

ment by road would be permitted, and

movement by rail would not be per-

mitted? In this way, we could move

more coal to these areas by road.

Sardar Swaran Singh: ] am afraid
that a general restriction of that type
will not work. Let us be quite clear
about one thing. Most of the big con-
suming centres like the steel plant at
Durgapur, the steel plant of Indian
Iron at Burnpur, the steel plant of
Tatas, the Rourkela plant—Bh:lai, of
course, is at a distance of more than
200 miles—would be within 200 miles
of the coal mines, and they are so
organised that they will not be able to
handle the trucks at all; their tipplers
and their bunkers are of such a type
that movement by road is not possible.
I can understand the suggestion for
moving some quantities of coal by road
for the general consumers like the
industries and the like. I have already
indicated that we encourage that, and
the railways have put a minimum rate
for movement by rail. That in itself
is an indirect inhibition. We c¢an
examine this, but to apply a type of
blanket restriction is not practical.

Shri Braj Raj Singh: The only point
is that more coal should be moved by
road, s0 that there might not be any
crisis in the future in regard to the
movement of coal.

Sardar Swaran Singh: Generally, I
have no quarrel with that proposition.
That is a suggestion for action which
will receive our very carefu! consi-
deration.

Shri Tyagi: May I seek one informa-
tion? May 1 know whether this levy
of Rs. 4 per ton is going to be lcvied
immediately, and if not, to what ex-
tent it is going to be levied now? The
shortage of coal, etc. is m-re on
account of the shortage of wagons. The
hon. Min'ster has not expresscd any
views as to whether the Railway Min-

‘ry is doing something to add to the
number «f wagons required. If they
are not adding to the number of
wagons, will that not lead to a general
rise in the price of coal all over the
country?
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Sardar Swaran Singh: As I have in-
dicated, there are two aspects of this
additional subsidy. One is for the
ropeways scheme, That is independent
of movement by sea. But, still, there
is a part in this additional levy which
is intended to be utilised for meeting
the differential between the cost of
transport by sea and the cost of trans-
port by rail. The railways are doing
their best to step up the manufacture
of wagons and are improving their
transport capacity, but I think that for
some time to come movement by sea
will have to be undertaken, but I would
l'’ke to repeat that the railways are
trying to do their best. There are par-
ticular bottle-necks; most of this
trouble has been created on account of
limited capacity for movement above
Mughalsarai. We have discussed that
so often that I do not want to repeat it.
The increase in the numbe: of wagons
will not solve that, unless other mea-
sures like additional ‘rack, etc. are
there; the railways have undertaken
that also, and they hope that thcy will
be able to step up very substantially
the movement even above Mughalsarai.
They hope that even in July, they will
be able to have 200 morc wagons a
day.

Shri Braj Raj Singh: That is not a
very substantial increase.

Sardar Swaran Singh: When the
total is 1,900 today, 200 is certainly a
substantial increase as compared with
1,800. After some time, they will be
able to move even more.

Shri Tyagi: Would the hon. Minister
undertake to reduce the levy as soon
as the ropeways are ready, and as soon
as there are enough wagons, and con-
veyance by ship is not required? Will
that levy be given back to the con-
sumers?

Sardar Swaran Singh: That is why
the power that is sought to be taken is
elastic, and that incidentally answers
the objection which Shri Braj Raj
Singh had. This is not a revenuc-
earning measure. 1 want to clarify
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that point. This is a sort of equalisa-
tion in one form or the other.

Shri Tyagi: Our experience is that
once any levy is enforced, it is never
withdrawn. After all this work is
done, after quite a large number of
wagons become available and shipping
is not needed and after the ropeways
are also ready, will the hon. Minister
reduce it to the present level?

Sardar Swaran Singh: We will try
to reduce it, and if we do not, we
will ask for specific approval of the
Housc that now it is a revenue mea-
sure and not an equalisation measure.

Shri Braj Raj Singh: 1 prophesy
that they will not reduce it for ten
years.

Dr. M. S. Aney (Nagpur): More
than 12 years ago, I was working on
the Standing Finance Committee for
Railways. 1 have read that in Euro-
pean countries transport by water has
been found cheaper than transport Ly
rail. From that point of view, how
is it that in India we are not thinking
in terms of developing water-ways
rather than thinking of subsidy and
persisting in dependence on railways
only? Is there no possibility of deve-
loping water-ways in such a way as
to make them a cheaper means of
transport than the railways?

Sardar Swaran Singh: I have
every sympathy with that view. In
fact, I said something to that effect in
the course of my remarks. But his-
tory and geography cannot be re-
written so soon. As I said, we have
inherited a transport system which
was essentially based on railways.
Historically, our railway system ori-
ginated as private companies. We
were under foreign domination. I
think the other means of transport
were suppressed as compared to the
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railways. That is an unhappy me-
mory, but there is no harm in stating
it.

Dr. Melkote: A betterment levy is
being imposed on land revenue for
the provision of facilities of water.
Here ropeways are being created.
Sand is taken for stowing and the
mine-owners reap all this benefit by
raising coal, for which they do not
spend any money. I do not understand
why this amount of money should not
be raised from the mine-owners them-
selves. Will the Minister please reply
to this?

Sardar Swaran Singh: Then you
will have to raise the price of coal be-
cause it is a controlled commodity and
the elements that go into the cost
structure are carefully examined.

Mr, Speaker: The question is.

“That the Bill to amend the
Coal Mines (Conservation and
Safety) Act, 1852, be taken into
consideration”.

The motion was adopted.
Mr. Speaker: The question is:
“THat clause 2 stand part of the
Bill”.
The motion was adopted.

Clause 2 wag added to the Bill.

Clause 3— (Amendment of Section &)

Shrj T. B, Vittal Rao: 1 beg to
move:

Page 1, line 14, for “four” substi-
tute “two".

By my amendment, I am seeking to
reduce the amount of excise duty
from Rs. 4 to Rs. 2 per ton. I do not
think they require such a huge
amount in the initial stages. @ When-
ever they do require it, the Minister
can come to this House and ask for
an increase in the excise duty.

When 1 was speaking during the
consideration stage, I said that the
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whole Act, as it stood, required revi-
sion by means of a comprehensive
Bill brought forward. Anyway, I
feel that Rs. 2 per ton is sufficient to
cover the expenditure this year. With
the Coal Board, there are already
This was at the tune of Rs. 2.76 crores.
This was at the beginning of April
1960. I do not know how much it is
now. But it is not going to be less.

With regard to the other aspect of
the subsidy, I want that out of these
Rs. 2, Re. 1 should be definitely kept
apart for subsidising movement of
coal to the remote regions. When [
asked a question regarding the op-
erating ratio on the Southern Railway
and wanted to know why it was high,
the Minister replied that they paid
Rs. 65 per ton on coal as against the
average of Rs. 40 per ton. The trans-
port of coal by the rail-cum-sea route
is a factor in the increased cost. The
factories in the south or the West coast
have to pay an addition of Rs. 26 per
ton by way of freight. Then again
there is th¥s cess which will be added
and which they will have to pay.
Therefore, the amount of subsidy that
is going to be given should be clearly
mentioned.

As I said, we have got Rs. 2:76
crore; at the disposal of the Coal
Board, plus Re. 1 per ton excise which:
is already there which should be
utilised for stowing purposes. The
other Re. 1 out of the excise of Rs. 2
which I have proposed should be set
apart for subsidisng coal transported’
to the south and the western coast.
Oherwise, the cost will be enormous.
These are the figures which have been
given by the Minister.

Therefore, I would strongly urge
upon the Minisfer to see that this ex-
cise duty is reduced. If he wants more
money, let him come forward with a
comprehensive Bill so that we can
exercise proper check and counter-
check wherever we give subsidy to
the mine-owners.

There is another point. [ am told
that a new discovery has been made
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in Poland regarding the transport of
coal. They pulverise it, mix it with
water and send it through pipelines.
“This is a new process. I am told the
economics of it have been worked out
and these go to prove that haulage
through pipeline is less than by rail-
way or by sea. That is their experien-
ence. Only recently I read about it
in some magazine. Let the Coal Board
also try to find out what this pro-
cess is. There are so many delega-
tions being sent abroad. They may go
into this question also.

My suggestlon regarding subsidy
should be taken into serious consi-
-deration because the Minister has
ruled out once and for all the sugges-
tion that there should be uniform
coal prices.

Mr, Speaker: The amendment
moved is before the House.

ot worew feg @ wegw  AEiEw,
w7 WA AT A N ¥TY F3 I9F
ga gha grar a1 x5 feedy oft g ®
3 ¥ w1 9fq T ¥ AuF oFMET
T I A A & feg me Sy
giwE IFA qw fFa 9T A g1 09T 2
f& o FAT To NAT ITEY § TS
Y1 T ¥ T IFA 6IE Q Fo R0 AT
GRATFTC L o Yo TG F M &
q QEATES LA AQET | W W A
feam ¥ & o 9 WYX o W efy
gt & 39 #1 0 faar o A et o
@ ¥ gwne A &g § s A
qet 3 1| ¥ A gAwa fir o fggw &
Fr€ g o7 €Y Ty § @Y I A W aw
WAN T IET | T TF T 7
fpgma &M @ & 1 & M EIT ¥ sqEedr
ot ¥ 7 R I9 & T 749 & qTAY
T IR | qg A AfefrRvaT I
ATATE ¢ To 0 AAFY T ¢ To Y X
Y T YA T, IQ & AT {EA & qOHA
I *1 o Ifew Y @
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g Wt o wex § fr oy e
F 7 e Ao A ¢, A Qw w
7 & N f& e swmE ¥ wnE
w1 g 1 Y feT IaT & syaear s
arfgd frat smasawar & | § aamar
g fe amdfg &t ff 9t 9 T
A TETEST W 99 A W oA
wTaTEan g & | 59 fod oft s e
& qTH Y ®YF T &Y & HIA & Y q=@;y
g | AfFT W 7 QY TF T FT AR
qtoft o FUT TG 9T T THGT AT Q@
& ag ar$ ©ad & |y SfraT  SavEr Ay A
HEAFAT § & A | F gumar g ¥
& 9T ¥ & qATT ITS &9F qIT A4 |
7z OF GET gwe ¢ fy T A
& gumar §, #oft S & qm@ a8 s
CCABEANR:C oo il

Sardar Swaran Singh: There is a
distinction between the quantum of
levy that is sought to be imposed and
the celling that is sought to be raised.
I have already indicated that the in-
tention is not to untilise this measure
for raising revenue. The specific pur-
poses have also been indicated by me;
and I would like to repeat them.
They are:—

(1) to try to subsidise the move-
ment by sea; and

(2) an effort to finance the rope-
way scheme.

I do not want to elaborate these
points. Therefore, there should be no
apprehension in the mind of the hon.
Member that Government will utilise
this for raising revenue.

1 have every sympathy with the
view that was put forward both by
Shri Braj Raj Singh and by Shri
Vittal Rao that there should be some
quantum of subsidy. It is precisely
for that purpose we do this. But it
may not be wise to earmark any spe-
cific part of it to subsidise the move
by sea.
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As regards the general question that
he has raised that there should be a
quantum of subsidy when haulages
over longer distances are involved, I
would like to re-state what I
mentioned a moment ago that already
we are attempting to subsidise the
movement of coal over longer dis-
tances. That is there in the freight
structure of the Rail movement of
coal itself. We do nof want to hit any
person who happens to be using coal
which js moved by sea. So, it is a
very simple measure. Whereas in the
case of Railways, being the public ex-
chequer, we¢ could bear that hurden
and the Railways could be asked to
give that concealed subsidy, we can-
not do that in the case of the shipping
companies. Therefore, this is the
specific purpose for which this ad-
ditional excise will be raised.

As regards the general auestion
which Shri Vittal Rao raised namely
that there should be a general amend
ment of the Act and that we should
have a second look at the Act, I can
assure him that this matter is engag-
ing our attention. There are two
ways. One is to wait for a general
overhaul and keep this as part of
that. But this was a spe-ific measure
and I wanted the sanction of the
House—and the reactions of the
House—with regard to this specific
measure. This does not mean that by
voting this you will be depriving
yourselves of the opportunity of hav-
ing a look at the legislative mea:ure
as a whole. We are examining the
provisiong and it may be necessary to
undertake comprehensive legislation.
But, this being a specific purpo e and
a sort of a taxation, it was necessary
for me to come before the House and
to ask for this relaxation.

There is no risk in giving this ceil-
ing. But, with this assurance that the
actua]l quantum will be changed from
time to time in such a manner that it
is utilised for this specific purpose—
unle:s 1 come to the House and say
that it is for another purpose—with
this assurance, I hope the House

492(A1) LSD--T.

VAISAKHA 13, 1883 (SAKA)

(Conservation and | 5262
Safety) Amend-
ment Bill

House would agree to the ceiling as
provided in this measure.

Shri Tyagl: Will the hon. Minister
see to it that there is no speculative
rise in the general price of coal to con-
sumers on account of this?

Sardar Swaran Singh: Actually, it
is the other way round because the
movement of coal will increase; and
at the points where there is shortage,
on account of this element of subsidy,
the price will remain low.

Shri Tyagi: The experience of the
country has been that whenever there
has been a tax levy, whether logical-
ly the prices are to be ralsed or not,
the psychology is to start raising the
prices saying that because of the levy
the prices have gone up. That is
what the speculators do. You {fust
have some power to control specula-
tive rise in prices.

Sardar Swaran Singh: Luckily, this
being a controlled commodity, that
type of speculation is not likely to be
therc. Seccondly, it i a commodity
which hag to be moved before it is
utilised. So, these are the two power-
ful instruments of control, and 1
do not anticipate any speculative ten-
dencieg in this.

Mr, Speaker: Now, 1 will put the
amendment to the House.

The Question is:

Puge 1, line 14,—
for “four” substitute *‘two”. (1).
The motion was negatived.

Mr. Speaker: Now, I will put all
the clauses together, clauses 3, 4, 5 and
1.

The Qquestion is:

“That Clause 3 to 8, Clause 1,
the Enacting Formula and the
Long Title stand part of the Bill."

The motion was adopted.
Clauses 3 to 5, Clause 1, the Enacting
Formula and the Long Tit'e 1ere

added to the Bill

Sardar Swaran Singh:
to move:

“That the Bill be passed.”

Sir, 1 beg
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Mr. Speaker: Motion moved:
“That the Bill be passed.”

Shri T, B. Vittal Rao: What I want
to impress upon the Minister is this.
The Coal Board 1is constituting so
many committees like the Technical
Committee, the Advisory Committee,
the Stowing Committee and various
other Committees, In these commit-
tees, gencrally, the representatives of
the workers are not at all included.
We are coming to a stage where there
should be full participation of labour
in management at all stages. So, I
would request the Minister to gee that
the representatives of labour are in-
cluded in thesc committees which are
constituted, becau;e those who are
actively connccted with production
will be able to give some advice which
will be useful. If they want technical
men, the workers’ representatives will
send technical men.

18.47 hrs.

[SHR1 JAGANATHA RaO in the Chair |

Our thinking has changed so much
that what wa; not thought of a few
years ago is going to be done now.
A few years ago we were u'ging
about Worker Inspectors as in the
United Kingdom. Everybody used to
think that these workers' representa-
tive; were not technically qualified
and so how could there be Worker
Inspectors. Government is now sug-
gesting that there will be Worker
Inspectors and the Mines Act is going
to be amended. For the -uccess of
the Stowing and various other com-
mittees of the Coal Board., there
should be full association of labour.

Now, we have armed the Minister
with a piece of legislation which is
going to give him a fund of Rs. 20
crores or a little more because our
production is going up. We have set
for ourselves a target of 97 million
tongs during the Third Plan. Many
of us still feel that that target is not
sufficient. Whatever it is, the Plan-
ners and the Government have put
it down at 97 million tons. I want
that steps should be taken to achieve
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this target in physical production,
not as the Minister says in this
House, ‘We have achieved the rated
capacity.’ That is not the way we
should talk of achieving our targets.
For example, in the NCDC whenever
we ask for the achievement of physi-
cal targets, we are told that we have
achieved the rate of production. Let
the hon. Minister see that the 97
million tons which has been set as
the target for the Third Plan is really
achieved. Not only that, he should
also see that this target i; surpassed.

With these words I support the Bill.

ot wwre 1o Forg : F S &7 wETEE
ST HAANg wHY wEEw ¥ ) ow Ay
7z f& 99 a7 TATT & €T ¢ AT
o T G 4T ¢ TTAT Yo 77 4 § wiuw
Fgaw, a1 f ST w1 91, Y F
W FeT & qerE qaq &Y wiaraay
A & AU g, 9 I @ g9y
SAIET &X FEY qgEY S, ST gee
gg o & FXGET T F 00 W X
o & o9 & 99 @El 9 agi
FT E1 HH, GIHTY FIEE Ay g
FI Sgt f& ag aeaa J6T 8, SO |
FraTag e A fegr smamr 6T oy
W HSF 31T 4 I “o & 2T
FHAAT T AT § AT I AT FT
¥o-Yo W T FXA *T WheA f&ar
ATEAT |
Sardar Swaran Singh: The sug-
gestion that the viewpoint of the
workers .hould be ascertairned is a
welcome one. It is not quite clear to
me as to how we should do that. But
that is a good suggestion and it will be
my endeavour to devise some method
under whirh it may be po.sible to
derive benefit from the experience of
the workers. I have every hope that
the leaders connected with the various
unjons would co-operate with us. The
object is non-controversial: what is the
best way of stepping up production?

That type of spirit would be brought
about in the discharge of this heavy
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responsibility. There are a large
number of committees of various
types and I am not quite clear as to
whether any fruitful purpose would
be served by associating the workers’
representatives in all of them. I agree
in principle that there should be some
method of ascertaining the viewpoint
of the worker. Some method can
be easily thought of by inviting them
or by having discussions so that their
viewpoint may be known. The en-
deavour is a common one.

There was this question about the
realisation of the targets. We are at
the commencement of the Third Plan.
With all the shortfalls, we shou.d have
a little greater confidence. It is true
that physically wé have not been able
to produce throughout the twelve
months a rate of production which
would give abcut 60 million tons. But
there is the fact that during the last
quarter, every monih, we have been
producing a quantity of coal which,
if multiplied by 12, would give you
that rate which is much more than
the capacity. That i; to say, the phy-
sical production of coal was that much
in .the last three months. Therefore,
we should have greater confidence
that we can go up to that level of
production. It is no doubt correct that
our tasks in the Third Plan are much
larger if we are to go up to 97 mil-
lion tens. That means that in a
period of ten years, we are planning
to step it up three times. When we
imagine the level of production at the
commencement of the Second Plan
and when we take into account that
the level at that time was achieved
after a period which extended to over
a century, we will know the
magnitude of the task. We are
now attempting, in ten years, to
step up the production by three times
of what it was at the commencement
of the Sccond Plan. It is a very huge
task. But I think the steps that we
have taken, organisational, training
and the like, should create confidence
in this House that given the requisite
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support the NCDC as glso the private
industry are wel] set to achieve this
target which we hope to finalise, so far
as the Third Plan is concerned.

There was reference to the move-
ment of coal by road. I have already
said that we will try to see that as
much coal as can possibly be moved by
road is moved by road. With regard
to the other points, I may say this.
Certainly whenever there is an increase
in the excise duty, the notification will
be placed on the Table of the House
and the hon. Members who want to
raise a discussion would be most wel-

come.
Shri Braj Raj Singh: Within a year

you will not raise it beyond
Rs. 1.50 nP.
Sardar Swaran Singh: 1 can say

that. During the next year our inten-
tion is thet, i1t may actually turn out
to be less than that sum of Ra. 1.60.
Th's is the maximum that is contem-
platvd for the next year.

Mr. Chalimaa: The question is.
“That the Bill be passed.”
The motion was adopted.

—

13.55 hrs.

DELHI SHOPS AND ESTABLISH-
MENTS (AMENDMENT) BILL

Mr. Chairman: We will take up the
next item.

Shri Braj Raj Singh
How much time?

Mr. Chairman: Three hours.

The Deputy Minister of Labour
(Shri Abid AlD: It may not take
more than thirly minutes.

Shri T, B. Vittal Rao (Khammam):
But Shri Banerjee is there.

Shrl Abida Ali: He is welcome to
speak,

Sir, 1 beg to move:

“That the Bil! further to amend

the Delhi Shops and Establish-
ments Act, 1954, as passed by

(Firozabad):
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Rajya Sabha, be taken into consi-
deration.”

The purpose of the Bill has been
fully explained in the Statement of
Objects and Reasons. Since the pre-
sent law fixes the opening and closing
hours of shops and establishments in
Delhj rather rigidly, it has been caus-
ing inconvenience and representations
have been received for making a
change in the existing position. 1t is
being provided in the Bill that the
opening and closing hours of shops and
commercial establishments will be
fixeq by Government after holding a
proper enquiry, This new provision
will make it possible to have different
hours for different types of establish-
ments or different areas or for diffe-
rent times of the year, if necessary.
This will introduce an element of flexi-
bility to suit local conditions and make
it unnecessary to bring up amending
legislation every time there is need
for changing these hours. Opportunity
has also been taken to make certain
amendments of a clarificatory or con-
sequential nature. 1 hope that the hon.
Members wi!l appreciate the advan-
tages of the proposals contained in the
Bill and approve of them.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Delhi Shops and Establish-
ments Act, 1954, as passed by
Rajya Sabha, be taken into consi-
deration.”

st /o wWro waef (FTIgY)
FIfT vgRE, EE WX awiaas
gedfurmden # A F4AQ Tw Fw
g I w1 & qu@ fogtfrr aff & Y
mifgr g arer ft B geedTaed
179 qur e facgr sa {3
F% e fr

gargler wgey, 32 faw a1 E@®
g foaer o ¥ & A Y wifaw
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FW § a8 FAIFET A gHET S\
feeett Y & 7df & \ wrfE< ag TR
FAATY AFNTT © AT § | ITH Ih
¥ WY aga & FwREs W) af arfaar-
Hz & Jwa]i &1 A F Q7§
fem i For A

T Tg 41 fr 9T A B R
fag q0% ¥ foag Mg o 7 =Y
wgRT A fom  ©€riie A% Ay
T QT 3 o0 oI AT T e
gt fae & fawr H o FH v
S Ty & A2 fagtfor adt foi a3
¥\ fa7 7 g7 gwra Qv A Sg 0w
AqT FRTT @ar s @ g e fa
gafax €% whmaw @1 gg araw &
EIRCAR-AEHE AR co R A e i O 1
36 A A 9E fyaifer v 0 wF
#fxz fo Pt & foefy ofvqr &
TN, 797 97 §F gAQ TAGi *
AT T TR A= § &7 797
ot E AR Y awar @ Fr 3% g
FTRA7 ¢ FF TAC T 7191 F A
adf wga B far s g H oW
& FFT 26T 37 TRy Y wfer
qr 77 & gAir fio a7 wTw & W48 3w
T & frifer o P gaaamd
w1 a1 7ghoet g8 7g o< a -
Ay g w5 # aat aghras 3 i
o/’ 1 7fAT | Tawar § Br g7 fam
1917 IT A TIA FTT 97 97 WAL
grfe 7dff @ &0

fag & w1 nar @ v afame
TTEAN 4T | o9 AR 596
aray w|qy e 1 gdard sna o g
feam e TSI I F i 5 Qe a0
FHmT W & o TF aw ff 7 At
v Fcadgmaard ad %
. 13 WF av 1y W2 g 1 ww wfer
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arga few i & e F7G 7
w1 § @ A9 N gw? 56
c ¥ & qig w1 FEH war @
T 7 XS A omw N A ey v
frg i A R $ & ? e
g A & gF@ @ fr T woAY aTE
¥ =t=fort & fog #+19 § w92 faoe
w & A 1@ dEvE a7 % '
c 9 JT & W ¥ &g Y
N FHIN W AT A AR
g3 Tz fi5, wi=fsm §or fray
o7 Y GET @TRI § W7 2 0a &
FATET FHAT AT ZETA 97 T W
g0 g A F T A O ATAr g
f¥ 99 gvTRI & fag 215 v q%-
fer 7 21 fF o aw= Y w1 99w ¢
IF  Y=% TF ¥ FIH ¥4 & qIE
Y T % iy o7 o7 W AT A
7 w19 Ty | 39 A &% g
fo& g gra fauA g2t @ a1 fr
FHATQ wfwr F19 3 T8 SAT 4N
fear s
14.00 hours.

gl 7 T ¥ yi¥T FAATY AT
FA FY AR A 0 9T X1 350 fea
HAFAT X | L qF WA NF FHAY
wyar e Tk g § a1 o @
M ogga o ¢ @ fam
HAr g WR AL AT & & I A% FIW
FT AFAT § AT X T7E q TIW F o2t
w T FH AR KT 437 f 219
argm 9% A9 § F=EE 6 o ae
wgfaar =t gRft | AT wWE F =
¥ #Y avs FIx @ gy @y
et e AR ¥ w9 8 aw
T ¥ ggeErE et fE A omA Ay
Tl feeft # & w7 A el
il e ma it da
TR # gF, weak u g, mrw ¥ g
a1 galt w) qv f, 3% feg Y
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T8 O Wfed 1 v dWites af
feeft 23 wwEmfts weifedos €
qCF & W7aT @ 97 I o 3
T & W7 wEH IR a ver § fr o
w2 a1 f T Y @ @ g e
& 78 # fr wfwere arew & g ow
wHe T FT fem g e wg g9
®/Ed £ & T wiw & 62 fawif
77 { afer aw wol oA g o
rear B fw @@l ov 1 A 1w SR
P g w1 ware 92 wwAT
g fr gl mmE W R ® Mg
G AT o § O gwrRErt & e
T A A g e A gz gna-
417 7«1 W1 qewidt e # fordd wod
A, @ mrEal gy g iRy
O W A W) NN ooy g (e
a'g § w5F wiew s gt § ooy
T e wraT 8 foy 8, foe ¥
THT ®Y wiforer Y @ v 95 ¥ avy-
a1 g B, I qr der oAt 8
Aaw: M T T oA E oy ot
§ v g off 00wt & meonag
# & oft oy forfir & - F frr ooy
FARLIR TR R & SRR
femwe & am & {3 wre TemyiE
W gRT, 8 8T f fea g
oifeq 1 st faefy off gamy sy wir
ATEH, MAE! MAW wfT g v A g
9T }1% a7A ¥ 3} o e A g,
g AT @A g Y ) ane o
¥ for sfufores A & mu o,
MTHT &7, EYTIT tquT e w7 oy
AT # woT e mT At @ s
wnr 8, 1 piwr o\ gfw ¥ i wir

Shri Abld All: 1 may clarify the
position, if the hon. Member would
like me to do it. The working hours
g:mt:xed. There is an Act existing in
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Shri 8. M. Banerjee: It is not uni-
form.

Shri Abid Ali: We are not extend-
tending the working hours. Within
the working hours fixed in the Act,
there js elasticity for different areas
and different seasons.

Shri S. M. Banerjee: 1 am coming
to that. Actually, I have got these
appeals which I received from the
New Delhi Trade Employees’ Associa-
tion, and also from another association
to which I shall refer later. This ap-
peal speaks of non-observance of re-
gular working hours, as are already
prescribed under the Delhi Shops and
Establishments Act, 1954.

Shri Abid Ali: We will have to
gee that these hours are observed.

Shri S, M. Banerjee: My submis-
sion is this. In the present Act which
was passed in 1954 certain hours were
fixed, but the complaint of the em-
ployces is that these hours are not
observed. My contention is only
this: it is not a question of non-ob-
servance alone. Before bringing in
this legislation the Government should
have thought of bringing in a
a comprehensive legislation governing
the service conditions of those who
are working in Delhi and New Delhi
shops and establishments whose {otal
number is more than seven lakhs.
That would have been an ideal, model
Bill for the other State Governments
to follow and observe. There is mo
question of these things being applied
to those working in the Union territory
of Delhi only. ' Of course, Delhi has
the fortunate position of being under
the Central Government and having
this Parliament here who are all res-
ponsible for the welfare of the people
of Delhl. Or, I do not know whether
the Delhi people are really fortu-
nate in this respect; they may feel
that they are unfortunate in not hav-
ing any legislation of their own. It
may also be that way. But my only
point is this. A comprehensive legis-
lation should have been brought in,
wherein the terms of employment of
these employees, the question of leave
and holiday, the question of retirement
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benefits and other things could have
been considered and provideq for. This
particular legislation gives a free hand
to the Commissioner of Delhi to make
necessary enquiries and fix the work-
ing hours, within the 1954 Act and
within the prescribed working hours.

Now, what will happen? The shop-

- keepers in Delhi are influential; there

are big shopkeepers who are very in-
fluential. 1f they are able to influence
the Commiss.ioner, what will be the
position of the cmployees vis-a-vis the
shop-keepers?  Supposing 1 am work-
ing in a big shop in Connaught Place.
Of course. it is very casy for those like
me, or say, the Members of Parliament,
to enter a big shop in Connaught Place
because we are generally clothed nice-
Ily. I think twice whether a shop-
keeper would attend to me or not
before I leave for a shop. There are
shops in Delhi which follow such prac-
tices. On the other hand, take a poor
employee getting Rs. 50 or Rs. 60 a
month. When he goes to the Commis-
sioner and complains, first, he has to
sit outside and wait for the Commis-
sioner. Sometimes, when they make
a request to the Commissioner to grant
an interview, the Commissioner says:
“Please see me afterwards” and so on.
But the big shopkeeper comes in a
nice car, and he sits in a cosy room
and the Commissioner talks to him.
So, what is the protection offered to
the employee? 1 want a clarification
from the hon. Minister as to what will
be the method of enquiry of the Com-
missioner, and how both the parties
will be heard. As it is, I am sorry to
say that this enquiry will have no
meaning, and it will be no more than—.
I am sorry to use the expression—
whitewashing.

There was another resolution which
was passed by the Delhi Pradesh
Traders Committee. They have also
issued an appeal to various Members
of Parliament including the hon.
Deputy Minister, It is dated 20th
February, 1961 and they passed a reso-
lution on 21st March, 1959. It reads
as follows:

“We the representatives of the
various Trade Associations of



15273 Delhi

Delhi are of the opinion that the
time has come when a change in
the opening and closing hours in
respect of shops and establish-
ments be made. At present the
opening and closing hourg in sum-
mer are from 7 A.M. to 10 p.M. and
in winter 8 a.M. to 9 p.M. That is,
the shopkeepers are to work for
15 hours a day in summer and
13 hours in winter. In addition to
this they are to spend about 2
hours in coming and going. These
long hourg are too taxing and de-
trimental not onlv to the health
-of businessmen but to the health
and happiness of their family
members as well. Lakhs of these
people are left with practically no
time for rest nor any time for par-
ticipating in city’s social life.

To give relief to traders and the
shop assistants the opening and
closing hours should be reduced to
11 hours in sumber and 10 hours in
winter and be fixed as 9 a.m. lo
8 p.M. in summer and 10 a.M. to
8 p.M. in winter. A change in the
Delhi Shcps and Establishments
Act, Section 15, be made accord-
ingly.”

This is from the Delhi Pradesh Trad-
ers Committee. They also say further
as follows:

“The Committee also met all the
five Members of Lok Sabha from
Delhi, convinced them of the rea-
sonableness of the demand of the
traders and they signed our me-
morandum in support of the
demand.”

I am really surprised to see that all
these five Members who signed this
memorandum are missing from this
House today, when this Bill is being
discussed,

Shri Abig All: They have met us
and discussed with us, very much in
detail, al] that the traders have repre-
sented.
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Shri S. M. Banerjee: I am not hold-
ing any brief for anybody. But they
are all answerable to the electorate.
They are not here now; I tell you it
is bad. It may or may not go to the
press. They have signed the memo-
randum of the traders who wanted
certain hours to be fixed. Today, they
are not here to support their own me-
morandum,

My submission is that the guestion
of dearness allowance, the question
of provident fund, the question of old
age pensions, etc., have to be consider-
ed.

There is also another problem facing
the shop assistants and that is regard-
ing the lunch hour, Supposing, I am
residing in Chandni Chowk or Kamia
Nagar. Kamla Nagar is actually seven
miles from any New Delhi shop in
Junpath. I come to the shop at
7 o'clock and open it. Then, if the
Commissioner so desires that the shop
should be closed for four hours
during summer, 1 close the shop at
12 o'c'ock. and then I will again open
it at 4 o'clock. Within this period
of four hours, where should I go and
take rest? I cannot obviously go back
to Kamla Nagar which means travel-
ling again for seven miles, and it is
not possible to do so for two reasons.
One is, 1 have no money to travel
daily like this; secondly, it is impos-
sible for anyonc¢ during the months
of May and June in Delhi to travel
like this in a bus which has no regular
service during these hours as such—
to go i0 Kamla Nagar at noon and
again come back before 4 o'clock. So,
I suggest that the lunch hour should
be one hour and the period of working
hours should be so spread that I am
actually not allowed to work for more
than 10 hours a day. The ideal should
be eight hours. I know that it is not
possible for them to do it immediately
because there is no capacity to do so.
So, the working hours should be fixed
at ten hours and the lunch hour should
not be more than one hour in any
case. If the shopkeepers can provide
shelter for the employees, food for
them and other amenities, it may be
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possible for them to fix a greater num-
ber of working hours, But it is im-
possible for the employees to travel
as they do now.

Certain people who come from
Gaziabad to work in Delhi shops met
me and they told me a sad story about
their daily journey. They say, “Dur-
ing winter months, we have to open
the shops at 7.30 or 7 and we start
working immediately. We take our
meals at 5 o'clock in the morning; we
start from Gaziabad, take the first
train and come here. When we return
to Gaziabad or Gurgaon, it is actually
dark. The history of the daily passen-
gers is well-known, In Calcutta, there
is a story prevalent. Somebody asked
a daily passenger, “What about your
son? He must have grown up”. He
said, “Yes; he has grown this much”
and spread his hands. He sees his son
in a sleeping condition at 5 in the
morning and when he goes home at &
in the night, his son is asleep. So, he
can measure his son like this only in
the sleeping condition. This is the
story of the daily passengers. (Inter-
ruption). I was also employed in a
factory and I know what the duty
hours mean to an employee.

This particular Bill should be con-
sidered in a more humanitarian and
compassionate way. Giving all powers
to the Commissioner without deciding
anything is not proper. The employees
themselves have said that there is
non-observance of the 1954 Act. So,
this will not help the employees, and
will not have the desired effect.

Another very significant question
was raised by the citizen of Delhi or
Kanpur, viz.,, why should Sunday be
closed? Sunday is the only day when
these people who are working in vari-
ous offices can go to the market and
purchase things, This question was
discussed at length and they said. “If
we do not close on Sunday, we cannot
have social contacts. We cannot have
holiday on Monday, when everybody
goes to work” While deciding this
matter, we should see that the city is
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divided. There ig division in Kanpur
and there is division in Delhi also. For
instance, Karol Gagh shops close on
one day and Janpath shops close on
another day. This is also a matter
which should be considered to suit the
convenience of the public.

The representatives of the employ-
ees’ association, specially the New
Delhi Trade Employees’ Association,
have given a charter, which should
also be considered. I am sure the
Deputy Minister will assure this House
that a comprehensive legislation em-
bodying all their demands and dis-
cussing their service conditions fully
will be brought before this House. I,
therefore, request him to throw some
more light on this matter and not to
depend too much on the Commissioner,
who hag very little time to enquire
into thesc matters, He will just depute
some of the inspectors or honorary
magistrates. So, the lot of the employ-
ees should not be sealed in the hands
of the Commissioner.

With these words, . support the
substance of this Bill and the principle
of this Bill. But I am surprised that
after such long discussions, after so
much of thought and discussion with
everyone, only this piece of legisla-
tion has come. I am really sorry for
this and I would request the hon. Min-
ister to bring forward another compre-
hensive legislation which will satisfy
all the employees,

Shri Tyagi (Dehra Dun): I lend
my full support to the Bill. I do not
agree with my hon. friend who thinks
that this Bill will not go sufficiently
long. I hope it will go a long way
and many of his points will be met.I
heard him with rapt attention. I res-
pect him for his views and his since-
rity. He always expresses what he
feels and he hag been ve:y consistent
in his views, I think whatever he
desires is amply met in this Bill and
there is nothing that cannot be done
under the measure which is proposed.

1 have to make some comments
about the over-all position of labour.





